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MR SPEAKER : ®9l Rgimd T@&
oE F Qg |

I cannot afford to wait for so long. You
will please bring the amended Resolution
tomorrow. For ilem No 15 of the Agenda,
the same thing will hold good. There are
two members. And let both these be substi-
tuted by new Resclutions and these may be
brought here tomorrow.

SHRI NANDA : Yes, Sir.

MR. SPEAKER : Now, we shall take
up Item No, 19 on the Agenda—discussion
on the Telengara problem, Shri Goyal.

15.32 bre.

DISCUSSION RE : TELENGANA
PROBLEM

Y sifsw Maw  (IERE) ¢ weaw
qgIEg, ANTAT F1 S W & fag uw
AREATW T AAT gHT 2| AT %
#i faw 5ot @ faoelt & ag ow wfes
T E W9 W & ww W) s S
334 § fadl Wt 92 & wErged F A
N7 IEQ §, IAH I NE: 9 wRWI
& sifew efgarw & fogema § | o=
S H dl g¢ g1 gm@r a1 f& ow oY
% Y graT ¢ A Ay ox, Wi AT
T F1 A AT @1, Aqiy smEmE &
AR 7, ATAT & gvew § S D Gy &
AE ¥ ) AlHA qroreE O W I5A
g 1ag %aw anfow Wysnw & s §
Wi @ K g g uE @ oS
W & wifes fawm &1 o o g
Atwfca) &1 9 |

¥ gg wga1 wg fw 9t d=AT W+
g §, ou% Wy O efeat & S
ot fifg s af & 1 ww 8 =Y foswr
TRET AT § | AT TEH WCETS AT I
3% &% guwa fer W ¥ fe gwe
fuiy ) T fwar ardan, gaw) Awfei
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% gfaq e fadem, sa%F Aw w1 sfaa
fasmm g, &faa ag ga a® oa% "
@ W 3TN dler mar g, S sreETET
fea a7 & gasr ww fear qar 30 &
FgA1 g 5 wgr a7 At w1 www
€ 9MT gH SH 41 ;W4 @, W
9A% Aty faFrg #1297 W a1 o
0 @ gur A A ¥ @9 @
g W W wew udw & AE-
ToEE FHAT 35 (a1 & faee) W g
& | IAFT QAT FAT ALY STIAT | A HATT
I HIY g @ § 99 aqiEdg FW gU
371 WIS Wiz aq @t wy #, "fga T a
WA AT F F1A1 T “adt § W T
ATPE T HI GIFIC @1 §7g (6HI ST
FTUgA A& tAT A g4 A Og
st o e wred \v o mig 91w
g & ag qifyg fo7 gr 43 ¢
ag of 39+ g (qa ag 8, saifn se
Y gAT FEG @R § 97 QAR
WH 1 awHTF v AT g, gEEr
wfeqes Wl WFH 4G & 397 fAie
Fwar g\ gafaq oo @ waTC &Y
AR FILATEAT FRT2 TTE 1 T
FI G § I qF A1 AF qFT  FHIL
UF WHIT H AT Id1 AT TE 2

15.35 hrs.

(Sbrl K. N. Tiwary in the Chairl

G T IANEAT F ARG FT A &,
ITF 619 OIS 4% q¥ AW AR |
forg g#1< ¥ g% arETA oy M@, ITH
arq gt a5 ¥ wearg ger @0 few
TFR § IS weEEw (g oad, gag
arq faga ot AR fed o3 g wfs-
ATEET WY FT HTA F, AR U FA H;T
# wus A fear arar ) wfew &
FgAT wrgar § e agi qwEd gea A o
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W gem T 7 qg SATErgEr &
®7 7 ¥ ¥, 7g wer F1 waw e &7
Tt 4 30 & fom mw @Er Wil se
AT AT |
frgar fedi M wrdtaq demman &
wrgat ¥ =Amar § Ind fau am wwAr
TG EN. AAT AT F@TAL E T oW
fway Fw afaa 1 T & a=ai &1
g omr st wwdE ¥ e fran E 5w
w8 wFr & uAAfaFi gro samar aar
s ¥ 1 ag wid & az wrf # faegia
frsaamdy agzfasa & faams war gas
FTH AIA AT 7 AT FAIT FIA R
"faq waw wwT & afagra fr d) s
& qg it # fras Agvardy § otz faas
@ A gz Ten @A A ¥ e
femrar g fF wsrme 7Y vererT #
ot 2ea fegragia sfRa aTr a1
Iy g Ay fagrfa At &t fr ga =y
g aq & fan faa ofu & gamgar &1
fear sma F IeFi4 [ERTTT S¥W Ay 7
are # fag gager W@ & (A ocarar
arfr gasr wifg. fagm &1 &% AR
3Ia% a1z I=gta v fe Amifedt & saw
faorg a7 Fgqr a1 &fsa 99 @\"
Qi & Y a¥ a4 AFW & qa9Tdr @,
Fgr f 48, 7Ei 3 4% Wi A 2@ ®
fag A1 ST, AT 97T a9 § I WY
FY & % oot fagg @ gE A8 @ @
¢, % g o AA Qg &, /7 W@
WA /I F) gaTw A7 aFd |

AT g0 AATAT F ATES T W ATA
T 9 a8 2 @FT FF ITH TG 2q WY
uFAr F) WrEAT AF F, AR A AW K
fem &Y AE qEErAA | a3 WTQY IT I
FAMT Y TArAE 2 IR WiE e g
o A% fegdl & o< wmowt g #
fa=re Far v | ¥ qE # e e
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a1 fF I9F Frdre & & ger Faw §)
= at Awfeal it guan o) @ oA
anfas famw 1 awenr wiifs afs =
&Y Y srenY gar v fRoaTe wdw
FY foraht Y wrg o, ST SwrEr fgear
7% fagRew %Y g &7 & fow =7 aff
forar mar | 353 faadt Vg Femrar &
21 & s gAY o, IAAT I @I 9T
@ Ag M| | A wafear
T fagia fod? & fw faaar Weg
foaAr T T A & gra AT 8, I
e morad wr & wf d ot 7
Faq Ad aff 41 7f N afew IEH At
Afiar mas e famar mar & 1% drramx
#Y wraat ot Ifaq 7gY awwar g o wfew
T o ag A g & fs o foed gu ¥
ga gaan & fag feger gar @ amr
e 3% famiw & fau qargw &
%7 fawre sagw o aa =fge o

Fg A1 § 9 dTvAry A oA A
%7 43 F7ar | Ay ¥ fe ag v awz
garar & | afeT § 55 gord wv garaen
afearer # quAt fames & ama s
argar # | ofzgren # gw gwe & o
WA # qTEA ¥, 97 AHL A q¥R o,
WZH A g A agr WU
arit # gfred wror
gl A% ATHRY WA @
o=t AT YATHI FT qrEw ¥
qfzarar 22 ® g gt wuw
ars W ¥ wuTer W AeR
ey woy TaTAl aw ¥ g o aw
o | agt feafy g ol s & o
2 1 form awa fromamt &1 gt S
qr @Y @ fgedr o< § arw g7 & e
3% faar omar o1, A T & fawrg
97 Y ¥ ¥4 Wy %< fgar srav av Hfew

wrfig et § Ar§ gk e aw o

f1
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[t sz raw)
€T ST 9T T AT FYE A fE
FeTAT &7 forwr A gaw 2 AY wwd G
wgt frar o & 2 ) faem & fafemm
O H g ¥ gondt frer F A AW
W FE 7 3g frew A A\ & o9r)
g fawm & gom eweY @@ QAT
W ¥ we grh, oY wig & fawre
gaT & siT A d@maAr F1 Free gan 2
& QAT Y gy gAEAr w7 g A
et g R Asmrrar #1 ol fawE @
wifgh ar, aggar # av adi gar 21 @w
wra # s s weA @ fagm gwr 2
afew war gw wg awd § fr o wed
fawma wre v § fawrm FTag gar
tiom gwowE 5 wva w1 fasm
wqra & fawre &1 gAAT Hoaga aw gar
vl avE ¥ EwW AR W w7 awA §
fir Fsmrar &7 fawre oig § fewre A
genT & g &9 gwn & W zEar faa
afer ¥ fewre g7 wrfgm ar Af zar
4

oyt = AEfEt w1 aET @ A
& wregl 1 I fed wqm fear
wrfgq &7 | AFWAT F VLG 4 ¥E AT
R R E AR IR B e
wTEF E, IT® IW gF § A afwa
oy oy, weEw fwar o | afFT ¥ 0g
o wred & @ fF foamr sa®r fgear @
wg T WA (o, Wy sgnn Ag ar
W & &9 Iar O faer | Sasr sfas
o, I IfaE W IAS waed faaar
wifgy 1 e o IawY T o A& e
wr ) woiw wx4 #t foRe § aiy
A ¥ faE ¢ e g aud et
% waw e frar & f 432# Awfar
ot fie AermeT & foel st of, IaF
oy sfem fear mar 2 W €7 @ 9T
ot Arr-wrfrETes W ¥, wiree & fawe
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AT FT, M aereeifer o, gk faew
AT AR AT aret F @w gwnw
FIF, ITHT TATAT MAT F |

HTS am-mHfre wgarfay & afa-
fefs ozt o gu i1 s e 2
a2mq faww 7t ot as N gEfem
7E faar aar & 1 e a9 gt @ § Wi
S wrew faezm agy qga dax @ arhr
afzn o, g7 dare 7 v mr 0
AT IAFT §G w4l 9g¥ oz w3 e
AT A FE qrgAT Y IEF FIW AT
gromar afgs wa 33w & #§ /W
frzmz g1 9% &, 7t wqara @ ag
avwre %1 fgafas gt a0 w8 a% qoA]
F1 zrad 1 9 Aifx g, gak w1 fow
WrEdi w1 FAF7 Ifaa wmr fmaar fgy
q7, O &1 faa gwr &) sy ot A
faeza, dvaw faea dacadl g€ &1
¥ fagradw # ) &fra /@ R fear
FT Y ? A A o fawa & QU @R
¥ 1z @ fom Al #Y czgw Afew 9T
AT F oam faar gqr, et AR
0T A 9T qar faar 9 w®Roat
Fig & wrd 7, 3 3 wfgs Nz
o ar ueifeer $offage o, aga @@
araTE & 39 @AW B AT 9967 HT fg@r
71 37 W A e ke fwgr o gge
Y TN A T A% TS AT | TE
At T3 Y gE I 9T 7@ @ ) Afew
g1E ¥ A% 1w FT 9T A 7 HHAT
< faar 5 7 oY fa & T awdy 9 N
srgft + fer wig goere 9T e o
AR 93T @1 FE A §F@IX F I
AR AT WL A WT@ FHIR A 39
TaE MR A ® AN W N ghea
o\ &5 e a1 I9AY @ q@w @
Ia® Frx I J A gré FE A i &
wig grgerE ¥ 37 & | wge fegy
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W A A & A I o § frd
2 fagr | qr€F)E 7 a8 w0 fF aeET W
ot qge are Frata ar fr 3 foed qe
A o, ag st fradg @ W
form @i 1 wegrs Afaw o3 wmar T
g7 IR 0 TH A ¥ WHT FET 6
T3 3% 94 aF fF d2aa farzm gaform
T & T, zedl & wrw syrER wAr
g1 Afew gw At A B e oarE A%
¥ frafa & are o wirer 3@ 9% wEw A8
Qe ¥ oerd A & dad oy g
T Frarar @ g gw A ¥ qarm
g w § tre 2 qverm & an
T & wiw 7w she w57 w6 g,
R G F3ex g1 11 F7 @ 20
afer o 7 gk ad @ W g
&€ Y &7 AT I aw i G g o
WIS IA% W19 g g @ 2, 3§
& 4 o swe Adf g Er 2 gk A &
frdte & sgar w7 g frar smg A
FEFT #4T AAVAT fAwear ?

“If it were 1o be implzmented, 5 Chief
Engineers, '8 Superintending FEngineers,
137 Executive Engincers and 265 Assis-
taot Engineers of Andhra region would
face reversion.”

W waq frar smar—ar ¥ @ &
aifew ¥ fea o wifs e @ 0% &
F M go { aw 0w ¥ gAay
T foar mar @ 1w aF fee qadt
g, & agar fw o oide I @ig
fear @ar av, 9% qx gva aewr wAT
w1fgq, gawt famres oot 4t G wfgg
#fe ga faars o<t £ 7€ 2 | fome
R 9% arg g § oW forad
Fafeqi &Y feqid g & IA gasd
afewal 331 & afd 1 yR gw i fe
AT ATIT FIFT W AT H a3
FE HEw W IR FEREF

gt # wogery weqaet at gk 1 ag
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S g fe R I wT g
wTaw T@T § | AT TEIT od qg Ay
¢ f ot a7 afag a1 & o &
=arq 7 far oy |

W OF @ A7 & faww F7AA E,
wafet  Fd ok gy A ES
afer fro gme wfqe ot f& wfeex
ae ¥ TwT ¥ qF W 9 9T
I Wt agi dmwT g wgr 9T fw 64
FAT &9 7 WY Wqig 6 G
AT feam & wrR forar afvr 9| aT
Jua wd 78 frar | gad fawfon &
fr 46 sOz 7@ a7 & fawrg & fag
&< far s wnfgg | o ag ot W
fr 29 #0% v o oF fefefae ofar
¥ gt 99 fggm ¥ @ @ar arfgg ar
W< famer gardr sfave § wrar oA qrn,
@A Iw A7 qx ¥ A fwr mam
T @ ¥ fawra & fag s gvafe
=g g wifgy ff ag f 7 v @
g

ag W wewr AW & wtw a1 IW
T & wifes atx o frgd @1 & s
B oww g e wor fom &
gwra g fF A aewre oF g arré
Ffae gHic w2 o) a1t @ H 0w A
¥ ot fagd gu ok §, I v s
¥ fawre foar a1 @war 8, gawr ame
@ & FTas few e ¥ s o
TEAT &, T AT ¥ GHA 2 | g TEATHY
# gfaardt atT o Y€ o ot B, wwi
€ 5t ) 3, Eranh a8 & fr g
frm @Yt 7 a1 Ay g Y w7 fomw
§ fir Promead & i ¥ 5w T @
ats Fr§ sq Agl famr mar A omw
e wow faggre Yagrfes Fraa &
2, w gl gfardt sraat & Ad ¥
at wfrgw fazrar oy ged o ot e
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[t s o]
IR | & 70 OF 9 N ) awar & F
FT GE AT AT ¥ € [T F1 fawrw
Felt ! WHAT | WA g W S
F T AT WA ¥ afrw R O
faart v wFd@t &1 ag @ Ao H w5
W Wi sgwgfe wa g
Qi @ w9 www wet Ffggw AN
fea¥e & famret § 1 38R fmraa AU &
A wgrar v zagad & far a9
& wenfgaEr gav v fean oy, aifs 9w
#1 anfas fawre &Y &% 1 &% Jearan
A& Ay # o a@r famrfom &y 6t
AT qCER Y gré g e gHF
¥, ga% fawrwilm fawal & qg v &Y
# fr 2w & frad g w fogeras 43
2 famar o awar &, #fF7 398 a9 ag
Wam qx o faae w2 fr wr gaw
UFNT YT G wFW aArAT &Y 8, ar
FA ITEY ¥ ot ag I g A &war
grzad w3z aEl 2 fw gfoaram W
fewra w27 & warfaar g7 Famn o ¥
fafesa = & wawr wifas fam gsm
g

afy gw gawy § f g w1 W H
garafas 2fg & a¥ gfiea & @ § @
fre formr wreal & o S2a & g Al
¥ gqF Teq aATA FY AW AT FT G
¢, g% I Ifaa fagm <% 3} @im
£ g% e g | TEiEy e §w
FY TH WTHA W €19 T Y gAY g9 A
Far wifgy | a7 & fog® @i
fegere g7 97 F1 IA@HAE  Fwgra
oy fou Sfea gaafn @ 9 @&
zroie 32 fafiaa 77 % fF 99 @99 oF
gawT fawm T U0 IATHI & &AL
T JTHAT |

9@ aF WG R T wTW A
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IIA, 9T aF AW ST FT Qe
YmgamEiggAafi g A g 1@ @
WY A 9T G ag §F 91w, AT |
fram #<%, oter gEFT gET w A
AT FI, IA1 UE HAEAT W & WX
AR F W goAt v F ¥ ft 0 wea
qETT HY W aF A Afe @ @ g
o TF FIE THE! qTRAA A @, qq TE
a8 TH TF &1 qREATH] ¥ ATE WA
wid #2 @Al §)h faw @ @
@A TT 6T EEATHT FT AT oq AT
TAF! R EH FIA T NG KL | w0
TA St AW & TH APAYW A¥ F AW T
9z Fg7 ¥ | 98 72 AW ®F W & awr
ferdi #) &7 ¥R wAw gEE wH
nTaT Wi AT @, A vEwr wav AW
F meg Wi 9% off q3ar 1 gafav Ew
9z 7 o wzay A @mrd amd gf ¢,
q9q W IAFT TAIT FIAT g, avfw
4z qaW ) 9% AT Ak aJw 71 agfy v
T 7 wEmE & aF 1 dar fw §3 520
g, arg qras T o fagg qx faume
& woar fadm 3 fr qar Faw @R
ST &7 A € fag® A a1 fawrw &)
a%ar g, ar 3% far &1f miv gurE
I Rl ar awa § )

awafa gty @ w19 mAA g
oo ferem # wmr Far qed # 1 o
§9 WA gaeg new fay freffa oew
F1 g S, a1 aiEr qrAAT wEet
% faq fasra & aminir 1 gefed ¥
fragT § & g9 wraAg e w9 TEW
HE aumA $T F 1

sitrat @€ (¥ew) : awfa

wRlE, 47 UF gy faww 0 3
WATT HINE WEMI Y 99 w@r & 1 AfE
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@ fay fad fa w2 @ @ § w&afy
ST @Nr W gEF v o g 5 faa
T g | g@H AU Zrgw #) agTEr Wi )

aamfa wgiaw : awAg  ager 7
1 arwd &1 wag< fear stramr

SHRI M. N. REDDY (Nizamatad) : |
should like to state at the outset that this
matter was raised in thc Rajva Sabha the
other day and only 24 hours werc allotted in
the bsgioning but in view of its importance
it was extended to more than five hours.
Here it was posted to be taken up at3
O'clock and it has siaried at 3.35. If the
Chair wants to stick to schedule, we shall
not be doing any justice and we, Members
from Telengana, do not want to participate,
The whole case has to be put forward hy us
and the Home Minister has to reply to our
case tomoirow or the day «lter. He can reply
even tomorrow. There are some points which
he has to consider and study and then reply
careflully. I would beg of you once again lo
extend the time.

MR. CHAIRMAN : This has been
discussed in the House so many times. Now
the time allotted is 3 hours. It is not possible
to extead it to 5 hours. I can extend it by
half an hour. The debate cannot be finished
today because there is a half-hour discussion
at 530, So, | would iequest the hon.
member to be brief so that I can allow
others also.

SHRI M. N. REDDY : The discussion
relates in general to the Telengana problem.
I would not repeat those things which we
have been saying in this House.

MR. CHAIRMAN: 1 am wsorry. 1
understand that the decision was that this
debate will be finished today and the half-
hour discussion will be taken up after this
discussion is over.

SHRI M.N. REDDY:
Miaister can reply tomorrow.

MR. CHAIRMAN : No. It should be
finished today. The House will sit late.

SHRI M. N. REDDY : I would remind
the Home Minister of what he bimself said
about this problem when he visited
Hydersbad on 8th June last year: He
characterised the problems of Telengana as
very serious and complex, which require
objective and most careful consideration by

The Home
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the Central Government. Regarding the
solution, on T7th June 1969, he said, “The
Centre has an open mind on Telengana. A
fair and just solution will be fouad to the
Telengana problem.” Again oo 9th
October 1969, at Delhi in a Press Association
reception he referred to this problem and
said : “For the solution of this problem, we
have to convene an all-party meeting on
Telengana and this problem needs sympathe-
tic handling by the Centre and the State
Government,” Later in the Home Ministry
Consultative Commitlee meeting held in
October, 1969, an unanimous resolution was
passed calling upon the Central Government
to convene a Rouad Table Coaference of all
the leaders to evolve a solution to the
Telengana problem. I want to ask the Home
Minister whether he has convened any such
Round Table Conference, which wuas the
mandate given by the consultative committee,
It was also his own view that the matter
required to be considered by an all party
conference representing all shades of opinion
in Andhra Pradesh—Telengana leaders as
well as Andhra leaders, No such step was
taken.

How did the present Chief Minister, Mr.
Brahmananda Reddy, himself view the
problem ? On 30th March 1969, the Andbra
Pradesh Cabinet passed an unanimous
decision to request the Central Goverament
that the Telengana pcople are really agitated
over their safegu.rds and unless they are
given Constitutiona' safeguards, it will not
be possible to restore their confidence.
It was the view of the present Andhra
Pradesh Cabinet and it was conveyed to the
Central Government. Has that been done ?
Then again when the Chief Minister visited
Delhi on the 23th April last year, he
addressed the pressmen in a press club
dinner and stated that the Telengana people
are very much anxious and exercised over
their statutory safeguards and it is necessary
that they should be given statutory, and
constitutional safeguards. It was the opinion.
of the present Chief Minister, and not ours
Has that besn dope ?

16.00 brs.

Then I want to remind all the political
parties which are represented here what their
attitude has been. On the 8th April 169
the Swatantra Party passed a upanimous
resolution at Vijayawada, supporting the
demand for a separate Telengana.
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DR. MELKOTE (Hyderabad) : Sir, 1 find
that the Home Minister is leaving the House.
Who will reply to the debate ?

MR. CHAIRMAN : Either the Home
Minister or the Minister of State in the
Home Ministry.

DR. MELKOTE : If the Home Minister
is not replying, it is very unfair. I walk out
in protest.

SHRI THIRUMALA RAO (Kakinada) :
The Minister of State, Shri Shukla has
bandled many major pieces of legislation in
this House and he can wvery well represent
his Ministry, Such distinction should not
be drawn because whatever he say is the
stand of the Government.

MR. CHAIRMAN : I quite agree with
him.

(Dr. Melkote then lefi the House)

SHRI M. N, REDDY : The Minister is
quite competent and he does not require the
defence of the hon. Member.

1 referred to certain commitments made
by Shri Chavan. Therefore, it was only
fair that he should have been present. It
was 8 commitment made by him and not by
Shri Shukla. Anyhow. let it remain on
record. This shows the attitude of the
Central Government towards Telengana.

The national executive of the BKD
passed a unanimous resolution on the 28th
May 1969 at Delhi, supporting the demand
for sepatate Telengana, SSP and PSP passed
resolutions and pleaded in this House, if not
for scparation, for an autonomous State of
Telengana within the State of Andhra
Pradesh. Coming to DMK, when the
Assam Re-organisation Bill was discussed
last year they also supported the demand
for an autonomous State. The CPI on the
Tth April 1969 submitted a memorandum to
the President of India, the Prime Minister
and the Home Minister saying that the
present Ministry should go, President’'s Rule
should be imposed and the Constliution
should be oamended to give slatutory
safeguards to Telengana. CP(M) have made
2 more or less same demand. The Jansangh
on the 6th April, 1969 passed a resolution
for the removal of the present Ministry,
Picsident’s rule and constitutional safeguards.
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I am not referring to the Congress Party
because that is the government, Now, all
the national parties represented here have
demanded either a separate Telengana State
or autonomous stale, Have the Government
been supporicd by any other political party
in theii present stand ? No. Yet, they have
not done anything to mect the demand of
any party That is my grievance against
the Central Government.

Itis said that the eight point
envisaged in the statement which the Prime
Minister made on the 1ith Apiil isa
measure that would solve the problem.
Most unfortunately, what 1 have been
observing here is that nobody took pains to
read the statement in depth and detail. It
is neither & Plap, nor a measure nor any
solution. It is a cruel joke on the Tclengana
people. It has made things much worse. What
was given 'o Tclengana people under the
19th  January, 1969 all party accord in
Andhra Pradesh was taken away through
this eight-point plan. That is my serious
charge against the Central Government. It
is a unilateral statement made by the Prime
Minister after consulting the Chiel Minister
and without any consuliation with the
Telangana icaders or any other person who
was affecled by such a plan. Shri Nath Pai
and Shri Madhu Limaye on the same day
said it is a unilateral statement which dots
not meet the wishes and demands of any
party or people of Telangana, So, I submit
that the conference was convened on 10th
and 11th April, 1969 with the announcement
made on Sth April.  But on 6th April—all
Telangana leaders were arrcsted. Who
came herc to attend ihe conference ? Only
two or (bhree Congress leaders were
summoned. 1t was a Cingress conference
which was not going to solve the problem.
Under what backgiound that conference was
called you can imagine, whether there was
any honest intention on the part of the
Central Government to solve the problem.
What is the eight-point plan ? It is a fraud
on the Constitution, It is an illegal plan
and violation of the Constitution and other
statutory provisions nbout which the Home
Minister himself may not be fully aware of.
A special Article—Arlicle 371—has been
brought into the Constitution for Telengana.
Under this Article a regional committee has
been constituted to look aiter the interests

plan
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of Telengana. Without consulting the
regional committee a number of committees
have been formed, for instince, Bhargava
Committee to determine the surpluses A
committee known as Kumar Lalit Committes
was appointed on this subject under the all-
party agreernent of 19th January, 196Y. The
Lalit Committee submitted its report on
12th March, 1969. The report was then
referred to the regional committee which in
turn considered the report. The regional
committee consisted mainly of such members
who were very close to the Chiel Miaister,
that is, his supporters. They themsclves
unanimously decided on 7th April, 1969 that
the surpluses are to the tune of 108 crores.
This report was sent to the Cabinet for their
consideration under the Presidential Order
of 1958 read with Article *71. When the
matter was pending and the amount of
surpluses scomed to be huge the Chiel
Minister and the Andlira Pradesh Ministry
decided to hookwink and throw dust i to
the eyes of the Telangana people und formed
this Bhargava Cornmittee, It is illegal. It
has not been formed under the Presidential
Order. The Cabinet had to give a decision
on surpluses, If they did not sgree with the
recomendation of the regional committee the
matier was to go to the Governor and his
order would be final. Therefore the
Bhargava Committee has no locus srandi. A
Jurist committee under Mr. Wanchoo, Ex-
chief Justice of the Supreme Court was
formed, when five judges of the Supreme
Court said that this cannot be done. For the
self-same purpose. Whether it can be done
or not, three jurists were appointed to go
into that matter. There was absoluteiy no
pecessity of this commitiece. The high-
power development commitice  The regional
Commitlee has five committees, that is, on
development, edaocation, health, local
administration, etc. These arc all statutory
committees. There cannot be a development
committee prsided over by the Chief
Minister as set out in 8 point plan. No
Chief Minister or a Minister can be a
Member of the regional committee. They
can only address but caonot participate and
vote in the committee meetings.

Violating those salutary provisions of the
law, in violation of the Regional Committee
Order 1958 they constituted a development
committee under the chairmanship of the
Chief Minister to designate the Regional
Committee, Another committee was the im-
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plementation committee, That means, the
reginal committee members are all fools and
dunces ; they cannot do anything. Therefore,
these officials’ committee, the bureaucrats’
committee and the miristers’ committee
would louk after the functi-ns of the regional
committee, It would onlv appear to sound
something big, & hich power committee, but
they have been appointed in violation of the
law and they would not serve any purpose.
If anybody goes to the High Court to
challenge these committees, the orders
appointing those committees will be quashed.
Thercefore that does not solve the problem.

About the enlargement of the powers of
the regional committee. The rule of practice
in the past had been that the proceedings
of the regiona: committee would remain con-
fidential. Therefore, no report of the regional
committes could be published in the past.
All the Members said s to why they have
not complained about injustices in the past,
They have said that in cvery report, in 48
reports, but that could not be published.
Therefore at the regional committec meeting
held on 22nd July, 1969, Shri Vengal, the
present Home Minister of Andliira Pradesh
and a very clote associate of the Chief
Minister, himself moved « resolution that the
regional committee order :hould be ameaded
by the Central Government and that this
clause should be removed. He said that the
regional committee’s duciiop should be
mandatory on the Staic Governmeat. In-
stead, whu! have they done ? On the Tth
March, this vear, after considering the
matter for one whole year, they have
nullified the reginnal committee order that
was issued in 1958 and bave added a dilatory
provision saying that if there was any dis-
agreement between the Cabinet ‘and the
regional committee, the Chairman of the
Committee und the Chief Minister would
again sit and discuss for weeks and months
together without referring it to the Governor.
That is a provision which bas robbed the
regional committee of all effectiveness, They
wanted the rcgional committee decislons to
be maodatory ; instead, the Central Govern-
ment have brought in new Procedure under
which the decisions of regional committe need
not even be referred to the Governor, and
the Chief Minister and the Chairman can
quietly sit together and go on discussing the
matter.

All these committees did not scrve any
urpose, Unfortunately, the Central lcaders
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have no time. They are looking after their
own politics. They have never gone into the
provisions and into what was done and what
was not done; they are depending on the
bureaucrats who are influenced by the Chief
Minister and others. Even whatever changes
were to be made in the Regional Committee
Order 1958 cculd not be made. This House
was unanimous on the 8th April, 1969 that
a committee of Parliament Members should
be appointed. That was not donme. Shri
Vajpayee was asked by Shri Chavan to with-
draw the motion on the plea that they would
consult all the Opposition leaders in solving
this problem. But this was also done.

Our demand for a separate Telangana
is not for the sake of separation by itself.
Separation by itsell is something good, is
not our contention. But we cannot live in
the existiog set-up with the exploitation and
discrimination by a dominant group that is
going on for years. You are unable to pre-
vent that exploitaticn and discrimination in
the present sct-up. You are finding yourscll
helpless and are putting yourselves in a very
ridiculous position. You are crushing the
democratic movement there. It can only be
solved in the way pointed out by the
Supreme Court decision in March, 1969 that
is @ separate State. That was our demand.
But you have not considered and acceded
even to the demand of other parties and
your own members. What else have you
done and what are you going to do to solve
this problem 7 Will this pioblem hang on
till 19727

The problem was never gone into in
depth and urderstood. In the present cir-
cumstances I would suggest, let all the
Opposition partics nominate their members or
leaders. They need not even visit Telangana
at this stage. Let them sit in Delhi fora few
days and discuss what are the demands of
the various sections in Telangana and what
are the measures that were really taken by
the Central Government so far to solve this
problem.

Secondly, what was the objection to
implementing the commitment of Shri
Chavan, referred to in the preliminary obser-
vations, fo call an all-party leaders’ meeting
cod the binding resolution of the Informal
Consultative Commirtee of the Home Minis-
11y 10 call & round table conference? You
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have never consulted any Telangana leader
in any measure that you propose to take,
that you have taken and that you wanted to
take. You have always consulted only the big
leaders of Andhra here and called the Chief
Minister or somebody from there. You have
never taken Telangana leaders into confi-
dence. Actually, the problem is that there
is a crisis of confidence against the State
Government and you want to consult only
the Statc Government. You do not want to
create a climate of confidence.

Under these circumstances, 1 would
appeal to you Mr. Chairman, and, through
you. to the Central Government und the
Home Minister to convene a round-table
conference of all the lcaders and the Oppo-
sition leaders scparately and discuss this
matter as to whether we can evolve a consen-
sus or a constructive solution to solve the
Telangana problem.

Once again, I appeal W you and, through
you, to the Cenirul Government and the
Home Mipister to immediately convene a
round-lable conference which is overdue.

»tadt sawlwaERT (GFAW) @ AW
qfq wglaa, fsmar avear & @@ #
T €& T FTHN AT g1 g § Wi IEwr
ZgUA 1 g% w1 wrammwar gl € |
it 7T frx o siterg Mae o o
AW IE A FEAAT F AE &F AL
arqa faarc awe frd & wfagqer & ame &
g:iﬁq:;rpgﬁ;wﬂtﬂwﬁlm @1 ¥
o gak art § g | &7 A & w
Wy ¥ grataa #€ 1§ G AT g
¢ ST I | TR F W qAT I
wrEFar A4 § | gafav @ ofdfwa v
qT ot ur Ft feafa § guwr 30 @Aw
¥ wfwn e § s g

gunifa wglaw, o FG AW A
g1 & AT FANAHAG FT UF AT ATU
I AT RN A | FH AT W AW F
gwE TRE S QY AT T H @y
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T F O FE qEC GAE GHA TG
2 awar & | sma R arew § e e
= ’ﬁ'ﬂoqqo"(ﬁ[ﬁﬂ‘ﬁﬂ'i"l’ ‘ﬁﬁﬁi
AsrAT F1 Yavea Jar1 24w frar o
st ArTrran ¥EE arga 7 FEr fw o W@
qifeat 3 g2 w7 @ E A AT FEAT R
fF #arer Wi Aemmar 7 A A T
7Y ¥ 1 gut agr & fau gg AW A T
sifmr A N arsr @ E AW A
T FT AT WG AT A B awAT
g ¥ qumr =iz § f wemaEwg A
fagrea aar gurt afgara o frefy off amad
# ety gar ¢ ? oW # el #T
fewrss dfqam & mgar arfermae
AT ¢ AY qifeariz 3y g s arfze
afz rar 7€ @ 9 @ T NS
feet stz dn § frgr @raar @1 wgeg
FTOOT & qfemmgeaes 29 7 wwdl &
graT & fawg s | g e JEAHT AT
faeft Y7 gra 71 w37 AE g afew @@
s arferriiz & sanfar geearfoe &
& | 5@ gt i iz feedr ot
qfzfrafs & g adi Y @54 o7 &
u el 5=y qv dfr o &war 3 2w
#Y Trow sugeqr fdy oF g &y 2fg H
@ F AF A AT qFGr & 9z A19 fawgw
e g0

afe sAma o7 #1 & A a1 e @
at ag wiasgs g w5 I # A
qafa @y sfaara ¥ awifasz frar sma
T I W A U FMITETF A3 F)
gfwar &1 #raTe @AT@r Sd 0 A gEAr
aEdt g fm arag oo AR 27
qg Agd @ A% ggft 1 HUIA WX
wfaar &1 gwEa #3741 darC & afg
oF ArT Tz GigAr gE a3 7 &1 @
w:d gt g ? gAvg 7O A A
% fr o A% o @A AR & AT
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mifr § &t iz ¥ s gt 3w W &
efrero faed & aw o)

raT 7 geera A foar o1 @ g Ay
frarea waw@ & | AT FT gATRT fet
AW gk w § afewnfom g o
Jgl TAHIEUE UF gT aF AT 9@
X qmgAT At | 9y gy TR 6
grl a1 IeuTAl ¥ ggAmar o at fee
FAR W F1 THAT FV AIATE FEAT AT
agr agt afer wwal & qaeT &1 avqy
sfasre &Y wrem A aifearie @ faar
T 3| gifeaw #1 #€ wd Al w@
sz | & qeat Wt g s ogwrd
qifearii ot g sfewe & wm A
s 3 Sreat T Ig-wre, et ar e
# g & sifors sAwadwg 97 ge &
Sfaa amwdT & 7 59T 0F @ ST @
aFAr & !

sitaet weeftand (Few) : gwer IO
FY 2w ?

sl wEHleTRERY ¢ TEET ST
srAar M, wifE qama ¥ Qe o @
g

sAwaEwg ®1 Ara freer sty
AT & wrwe ¥ 9% W A fear o
wwar | ag @t & ¥ dfrarr o a4,
faw oz o FY fawrT war fw ) andy
o1 FATAT # AW awg oft @ epy
RO UT FE AL §, g ¥ qat
faware & aTa w7 awdt § 1 g7 ATy fey
ﬁwwfw«w@a’tm-@g.@m
I H O § AR g AN & qwer v
agdt g fs st a9 wiw demm #
TARA FUL & AT 71 TR FO At vy
FTEfR & A wwT A AT 7 Al
@ A o oA Fy P
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uF o ar frar mar § f5 Se
1 Farem GaT o & fgar W@ 0@
AT Y 2 Tei & R wY e
¥radR fawr w1 wee @) WO
gera: fafoorl it 3 wran, det
wifz & fafaear @ sanfea &1 ganR
dfer 3 sfeanfad st wea fafeet
& WTeT AT GEgfa # AT @A OF
eqer mrRw & ) arag F AETAD A gTRe
#1 qfcafon waeq &) 0@ T T T
WY @ AAAEAT SEH 97 A OFT
T & freram & wfafos o s
@ Tt § 7 R i T W deld
# fgmar @ A1 AAWATH WA w7
sepfa A wiwerar & | afefeafa faegm
qedt & | W H TG AT TF A AATE
AYTHT F GHIAAT FT AT aG1 FAT47 A7
w e

ggaa W@t wee g f§ Ao @
ge gEa: udifas qd 2, wifew g,
fawrer avafras & | 98 fagde & o
g & | waE o g fedt i
qUIaE & Wi ¥ FT o w9 AgY,
o g5 A wwnfes i a@t
qeq ¥ AT WYX sy & e
@& gy 19z ot & f5 d=amn
g ¥ 9 a% R ArH SRW s
g6 AT AG AT | 6 W aA H 5§
il & ar agk e w1960 F &, o=
st goftg 3E T wik. €. €. & sfadz an
&Y TS 1 gEw Wt OF IWAT AT FY
ogt ¥ o1 W7 QT | IW WG AwwAT &
sfea ) g&7 7ot A N ga-gw T=
oot o 1w 3w & e famaw o
% 9 7 | 3w awg G frar g
# Y, gRiae o § @9 Fg AgA §
qGg JeE: JEr S & fawmaet A
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# foi gt 7% wug wgem s AL
ay woA § sk o TR
Ferar & sufes #Y geq WAl TR A
gatfawa # Frarfas e st e ar o

st s dweermh (fafgde) : A
e ?

s FAEIETART . WOFD AW
2 frem av mwi g€ oft @i @
FAMAT 1 &g wAA1 g & fag darT
i1 fadh deTET & SN0 A gEer fadw
faar ar |

ot W qwTEATsY : gwA qwAr A fF
asfa IEr &t Sfage awmr

sinat SEHlwEATAT : 4 OF & aE
T T § YR FeAr aigh | 97 feA
dearn & fawrfadl sk awar ®1 S
wi*s fey 7z, six ot & aw
TATE FT WEAT gAY 7€ | IIEW
& fag og #er mr fF oF w@ ¥
wfes quroms Y e & frarfant
# faaeft ofed of, mi w20 & S 3
gET FC A §

gwTafa wErey, ag W wgr a7 § fs—
qemAr &Y wrAge ¥ ¥ & #0T @y A
Y sifesF wier g & faerw g A faar
Tar § W IS Y g9k qrfow faa
gafma w@ramr g1 39 wiwd & e
tfE ol % wm oswR w1 oseR fEm
i § arfew oA dta waaAty dar @ wi
T ITH TIH | WA fr g mrHE
¥ g iwe g ? owfep windl &
A @i 92 gAR ¥ wigw gaTod
aRY & WA AT & saifos
franfet #1 & €, agi saT WX o
qATIHG WE ST qOT 9N g &
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frrarfea} 1 faref¥ | For R ot gur W grr | & arferifz & ded ¥ ST wA
¥ ST I geETaaal 71 awde aar 8, § 6 9T @@ A Y snffaw s
W MW F wew F7 e wrefaw Fow § (A gy awg A sfE @

argdt § | T W17 g geowal # &
1600 ¥ wifas fagers & | 1800 & %1
fae argew of ok 400 & mfas &9
TETF | Fwn 700 IgSET ST AT
500 & #<17 s-x 9 | fges, a9 AT
wearree freh fagas fer ? o Asomr
&t faem afeast gt fag % zo @ fe 7ol
# wagiz § gany faga o frar

TH AW W Wy mTETT 3 g7 o0
arar ar fF afg fedt o s & oF
qeadig gtsar 7 Gamar F fawm 9%
" f&d 714 iy wqy 7 T A W@
ara aY gast yfa uadr gywar §oaEe
FY arnft | gt F wgarc gAd A
st w49 qré a€, a7 AT AR F oAwg
@ w7 @ wf ) TAE mg-arg AT i
fawra &t afq @zt wfaw &« aeq a1
JATH ZHT |

HH! WY gAI nF qrAAYg FTEq T
107 #7z &t ar7 741 & 1 foaa wHaY
FT T ¢ H F7 9§ a0 ) WA
FHET A 28 TUT AT i@ wE 4 AT
qamar ar {5 wreg 9 77 ufg @ aw
& ok | srAtgarfe wgar ot gafers
aratendl & A gg aF Far qar § 5 A
& 707 ¥ ot wigs dar AT & 92
X AFT F oA @ T F ) ogA
SEFIC & A &9 £ T aOAdifar wrag ¥
qar sfTfETat = 7o A ofer &
F4Y ST #

st= afrfeqfy 7 sqezar i 2| wam
aoAY 7 wdziz fagr & | o3 v AN
¥ gever far &) 3= AsiorAr ¥ ary
woz AT YT A T § | I gATE
9 W @Y, o fak guat g8 www I

SHRI HEM BARUA (Mangaldai) : Sir,
the Telangina problem is to be studied and
examined in a wider context. In the context
of independence, every region of India con-
siders itself to be submerged and exploited.
There is no doubt about it.

Even Uttar Pradesh, which has supplied
three Prime Ministers consecutively, thinks
that it is a backward area. Here is a move-
ment whereby every region wanta to go to
the surface, go over much ahead, and this
has produced a sort of deadlock in political
thinking in this country.

Whatever that might be, Sir, it s
Socialism which can alone solve the problem
of the people ; and, exploitation, from what-
ever source it might come from is a re-
prehensible thing.  All exploitation must be
ended.

What is happening in India, Sir ? Today
political vested interests are growing in this
country, It is this mentality of the rulers
which has divided the people from the rulers.
There is no doubt about it.

There is no doubt about it. Now, here
is a fact that Telangana has been exploited
both economically and administratively and
I can cite instances galore. There was a
gentleman®s agreement on 20th February,
1956. What has happened to that agreement ?
It bas made one thing clear that they did not
agree with one another, Telangana is a com-
pact area. There is no doubt about it.

MNow, when we talk about the language,
there is no reason why we should apply the
language in the case of Andhra P.adesh alone
and not apply it in the case of other States
of India? There are five or six Hindi-
speaking States in India. Why have you for-
gotten that after all the language is a binding
force ? And ther: is no doubt about that.
Why should you cut out Hindi-speaking
States into six different States ?

My point Is that this exploitation of the
Telangana area fs a fact. The fact that the
Prime Minister had to come with eight-
point programme to end this exploitation is
a confirmation of the fact that Telanpana
was neglected during all these years. And
the very fact that the present Chief Min‘ster
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of Andhra Pradesh, Shri Brahmananda
Reddy, has come out with his assertion that
whatever progress has been achieved in
Telangana was during his regime—he bs-
came the Chief Minister in 1964—is a con-
firmation of the fact that Telangana has been
exploited,

Now, the non-gazetted Officers’ Union
has submitted a memorandum to the Prime
Minister from the bachelors’ quarters in
Hyderabad and it gives details of tbe cases
8s to how people are being exploited and
how the people’s promotion is being retarded.
Take the case of the Civil Assistant Surgeon,
A lict for promotion containing 107 names
was prepared. The hundred and seventh man
was promoted by-passing the claims of all
the 106 Telengana men. Is it not a case of
injustice or exploitation ? Can you tell me
that it is not an evidence of injustice ? In
the case of Assam, you have had Meghalava,
Meghalava was not economically or linguisti-
cally exploited by the people of the plain ?
And vet you had this ; and wou aceepted
Assam as a laboratory for all sorts of ex-
periments,  'What was the gentlemen®s agree-
ment here 7 There was a discussion and dur-
ing the d'scussion the minds of the people
were known, When Vishal Andhra was
constitu‘ed, it was sta‘ed that there should
be Teleneana and Andhra Pradesh—the new
State should be called Andhra-Telengana.
That shows that therc is no unity so far as
the minds of the people are concerned.

Shri Fazl Ali Commission apprehended
ore thing, that the fwo recions are different.
Ulnless the Central Covernment takes in-
terest in  the matter. nothing will be done.
What has the Central Government done 7 It
has not taken any interest whatsoever in the
welfare ¢ f the people living in the Telengana
region. Even Shri Chavan and the Prime
Minister visited Hydernbad only after the
‘rains had been burnt. There is a tendency
in this countrv to say that the Telengana
movement was pitted ag-inst something by
:lie students and then the politicians jumped
into the band waggon of the movement. Now,
this is alse a fact. The idea uppermost in
ithe minds ef the roliticians is to become
miinisters. The minister’s job embraces not
enly political power but also economic
rewer  If you cannot bhecome a Minister
i1 ongh the usual democratic process, how
can you become a minister ? That is not so
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as far as Telengana is concerned because.
the movement was started not by the poli-

ticians there but it was started by the
students.

Now, Sir, Shri Reddy had described this
as movement of urchins which as joined by
the politicians his compatriots, whom he des-
cribes as vultures.

SHRIMATI LAKSHMIKANTHAMMA :
May [ clarify ihe position 7 I was piesent
at that me=ting where he said it  He was
referring by the term ‘vultures’ to the feudals
who was exploited the people of Telen-
gana.

SHRI RABI RAY (Puri) :
the te:m ‘vulture® was uncivilised.

The use of

SHIRI HEM BARUA (Mangaldai) : He
deszribed those politicians as  vultures, but
then he forgnt that those vuliures were once
his compatrio's.  You know that Mr, Liu
Sha» Chi wis the Chairman of the Commu-
ni<t Chiv2se country, but when he was de-
throned, he was declired as a traitor.  If the
same thing were to happen here also. then
what fs the difference hetween democracy
and dictatorship 7 If you can call your own
compa'rints as vuliores, then what is the
d'fferance hetweer  democracy and dictator.
ship ?

This is a movement, not of the urchirs,
but of the students. The police had recoried
to firing ns many as 200 times in Telengana,
and 300 :onls were lost, and 74 lakhs of
students, boys and girls, boycotted their
schocls and colleges for a complete vear, If
that be so. how do you call it 8 movement of
the urchinz ? You cannot call it a mavement
of the urchins, Now, my suggestion is this,
In the cosuliative committee, 8 suugestion
was made by Shri Surendranath Duwivedy,
and it was accerled, that a round-table con-
ference of the leaders of the two regions at
least should be called, and the whole pro-
blem thrashed out. What have the Govern-
ment done about the round table conference ?
Thev were sleeping over it. Now, the people
of Te'enpana arc losing confidence not only
in the State Government there which has ex-
rloited it threadbare, but a'so in the Union
G.vernments® hecause it {s the duty of the
Union Government to look to the develop-
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ment problems of the under-developed paris
of a country.

1 think that a round-table conference
should be summoned immediately, and a
parlismentary d:legaion should visit that
arem immediately in order to find out the
real situation there.

SHRI K. NARAYANA RAOD (Bobbili) :
Now, the position is very clear there, and,
therefore, they can go now.

SHRI HEM BARUA : Whether the
position is clear or not i+ immaterial. A
parliamentary delegation should go and wvisit
and try to know the pscyhology of the
people liviog in the Telengana region, and
know how they have been exploited.

Economic exnloitation of the people of
Telengana by the Andhra region is a fact ;
there has been economic exploitation as well
as exploitation in the matter ol services
Otherwise, why did thkey promote the 107tk
mon to the civil surgeon's office neglecting
the claims of 106 Telengana people ? Il you
read the memnrandum submitted by the non-
gazetted officers to the Prime Minister, you
will get a clear view of the writing on the
wall of tine, it is very clear ; only the blind
cannot read the import of this writing on the
wall of time.

SHRT G. S. REDDI (Miryalguda) : [
am one of those who believe that the
linguistic division of India is a wrong done
to our country, because our sociely is divided
into several castes, communities and ciecds,
and our past history tells us that we have
not been rule by any siogle ruler from
north to south in the past. So, in such a
society, if language is added as an additional
factor and a division is made on that basis,
then our country suffers, as it has been
suffering now  From the different kinds of
internal stiuggles that aire poing on between
one State and another, it is clear that the
division of the country on the bacis of the

linpuistic pattern has been & great
mistake.
Parochial and reg'onal loyalties are

being nurtured at the cost of our national
interest. Our parochial and regional loyal-
tics take us for away from the real goal.
Looking at our past history, we find thnt
we. were subject to several invasions from
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foreign countries, The Dutch, the French
and the British and the Moghuls had invaded
our country and we were the sufferers. We
could not unite and we could not develop
the Indian culture. In such a s'tuation our
country has again been divided into different
States on a linguistic pattern.

The quarrels between one State and an-
other remind us of our past wrangles before
the Muslim and British rulers invaded our
country. If our past history has aught us
any lesson, It is that united we stand, divided
we fall,

AN HON, MEMBER : Good sermon.

SHRI G.S. REDDI : It is not a sermon
but a fact.

With this sole aim, I have been carrying
on a campaign against linguistic States,
From the replier I have received from
several MPs and other leaders in the country,
I find that my angle of thought is correct.

This aim of abolishing linguistic states
is a difficult one to achieve because we have
tasted power and authority after the carving
of small states and have developed selfish
and separtist tendencies. Are we going to
put a full stop to all these fissiparous
tendencies or are we going to allow them to
take asa full turn down to Doomsday ?
Will our national leaders bestow serious
thought 1o our nationa! failures and rise to
the occasion and fight these tendencies ?

Coming to the Telengana problem, I
want to say that backward Telengana has
been neglected. But what is the remedy for
backwardness, unemployment and under-
employment, The first sign of any back-
wardness is want of education. So I want
to open more schools. wWhen I want to
open more schools and get my children
educated, I want more teachers. We should
get these teachers. But were to get them
in Telengana ? As Chairman of a zila
parishad, 1 had to horrow hunderds of
thousands of tenchers so as to see that
schools are opened and our children are
educated. I haye competed with the chair-
men of other zila parishads in Telengana
to see that more and more schools are
opened, more and more children are
educated. Therefore 10 say that there should
be no education and we should remain
separate is doing great injustice to Telengana.
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I had to get a number of B. Eds, mathema-
tics teachers, specially lady teachers, nurses
and midwives. If my district and my people
are to prosper and count among others, there
is no alternative to this. Today I can boast
that my district can be compared to the
neighbouring district of Guntur in the
number of schools and high schools.

This year we sre faced with the problem
of opening more and more colleges. But
we are up against the same difficulty.

We bave plenty of land in Telengana.
But they are barren. There is po capital,
there are no inputs. Our Telengana farmers
are backward. Therefore, we have to sell
part of the land to the Andhra people. But
now we are able to grow our crops for better
than those in the Andhra region. Is this
wrong 7 Why should landlords and
zamindars feel jealous that they were not
able to grab lands cheap at rates dictated
by them so that they may be fattened
further and our poor farmers may get
thinoer and poorer 7 Who can stop this
talent flowing from one region to another ?
Who can stop talent flowing from higher
levels to lower levels ? Can we put artificial
barriers against this kind of flow of thought'?
We sce nothing wrong in our getting foreign
talent, foreign know how to develop our
iodustry. So why grudge our Andhra
brethren sioking their money and tulent for

the overall improvement Andhra Pradesh as
a whole ?

Has not Hyderabad improved since the
merger 7 Have oot industries grown 7 Have
not new factories been set up 7 Have not
new colonies grown ? Have not all the
vacant sites and barren lands becn made
green and frult 7 The grapes of Hyderabad
have earned the pride of place in India 7

The Nawabs and Jegirdars, who kept
big estates vacant, barren and fruitless,
sold them out and today we see life in every
nook and coroer of Hyderabad and
Secunderabad. Is it wrong If our Jagirdars
got some needed money to improve their lot
as they can no more depend on Government
jobs ? If my land which cost hardly Rs, 2
per 8q. yard in the pest salls at Rs, 20 to
Rs. 50 per sq. yard today, it is loas or a
gain 7
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If our rich landlords and well-to-do
people arc able to go to Andhra parts and
Andhras come in search of good dowries,
can anybody stop this in flow of people,
brides and bridegrooms to Hyderabad to
enrich the city of Hyderabad ? All the
Andhras take pride in this vast expansion
of Hyderabad unforeseen for many years,
Madras or Kurnool people should complain,

Let us not generate feelings of separa-
tion. That will spell disaster to all of us,
I will quote a single instance to show how
the non-vigilant, non-alert people suffer.
The other day, the Joint Committee on
Scheduled Casies and Scheduled Tribes
visited Hyderabad to hear the complaint of
the fishermen. The fishermen are called
Agnikula Kshatrias or Pal'is in the Andhra
region, and Gangaputras in the Telengana
region. When the Committee visited the
Andhra region, the fishermen of the Andhra
region were able to get their name included
in the List of Scheduled Tribes, whereas the

Gangaputras fishermen of the Telengana
region were not able to ge« their name
included in the List.

SHRIMATI LAXMI BAI : Thousands

of them were there,

SHRI G.S. REDDI: But thsy were
not able to assert themsclves and get their
name included.

SHR1 G. YENKATASWAMY
pet) ©

(Siddi-
The Andhra peoplc are so clever.

SHRI G. S. REDDI :
be clever.

You should also

This is one instance to show that when
we are not able to assert ourselves, there is
no use of blaming others. It may be, as
Mr. Venkataswamy said, the Andhras are
clever, but we should also learn from their
cleverness to be more clever. Inter Eternal
vigilance is the price of liberty.

We lad great leaders like Burgula,
Sanjiva Reddi, Sanjivayya and Brahmanoanda
Reddi as Chief Ministers. We have our
Telengana leaders, now out of power, like
Konda Laxman Bapuji, V.B. Raju, N.
Ramachandra Reddi, Sada Laxmi, K. V.
Ranga Reddi and Dr. Chepna Reddi. They
were Minlsters in the Cabinet with important
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If they were not vigilant or
they now
rushed in
vacancies,

portfolios.
assertive or protesting, how can

sav that th: Andhra employees
and captured all the Tclengana
lands and surpluses.

There was a time when our Telengana
leaders K V. Ranra Reddi and Dr. Chenna
Reddi fought for separation and we all
jomed. Suri V.B. Raju and ths late
Burgula were for integration. Some how,
all these fighters. on one fine morning.
joined hands without our knowledge. In
spite of it, we bowed our heads in reverence
and obedience. Now, our leaders are asking
us to revolt against what they have com-
mitted themselves solemnly to, good or bad.
How can we 7 We have grown and begun
to think, especially I have begun to think,
that separate or lingnistic States ure in-
tiinsically bad.

The latest demand according to Mr,
V. B. Raju, who made a speech the other
day, when he was pressed to say what he
wanted, is this. This is what he said.

“*A Secparaie Budget is already agreed
to; a separate developmental plan is
agreed to ; a separate industrial planning
is agreed to; separate educational
facilities are 1lready there. The Regional
Committee sits  separately with 100
Members. The latest is the Chiefl
Minister has agreed for separale services,
What is left is only separate politics.”

Then Members asked what he means by
separate politics He replied that it meant
the aspirations of the peopl. of Telengana.
*Separate politics’ means the Chiel Minister-
ship or the Deputv-Chiet Minmistership that
is the iterpretation that I give. Finally he
come round and said that he had the
‘Meghalaya type statehood' in mind.

1 have been the chairman of a zila
parithad and 1 can say what the people
want...(laterruptions What is the symptom
of the people 7 In our zila parishad there
was a chairman who was a pro Telengana
mao and all the zila parishad members met
together and passed a motion of noconfidence
egainst him and brought in a man who was
for integration. Is this not an indication of
the people’s aspirations ?... (Interruptions
1 shall quote a few lines from Mr. Kota
Punnaiah’s seech.
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‘This is what he says :

“Everybody speaks of the people. I
do not understand the meaning of
‘people” because 20 per cent. of them
are Scheduled Castes, #0 per cent. are of
the Ba:kward Communities and among
that 20 per cent. a'so 10 per cent. are
the sufferers for ages, particularly the
Scheduled Castes an:d the Scheduled
Tribes 1 cannot unders'and therefore the
crocodile tears of these people.”

He further says :

“In the name of the Telengana people
lootings take place and in the name of
the Telengana people everything s
taking place there but the Telengana

people have nothing t3 do with this
agitation. They are not concerned with
auy of these atrocities  They are in the
villages.”

The Telengana people who are in the
villages are not at all behind this movement.
It is only un agitation in the urban areas
which everybody can see.

SHRI MUTHYAL RAO (Nagarkurnool)
Mr. G.S. Reddi in his spcech has referred
the proceedings of the Rujva Sabha. May
I therefore request you 1o expunge all his
speech from the proceedings of this House 7
(Interruptions.)

MR. CHAIRMAN : Shri A, T. Sarma.

SHRI A. T. SARMA (Bhanjanagar) :
Sir, 1 want to give a complete picture of the
agitation and why it started at all. It started
in Jaouary 1969. Originally it was organised
by the students, But after a few months,
ex-minister Dr. Chenna Reddy, Konda
Lakshman and others jointed together and
it took such a severe shape thit it was un-
bearable and the citizens of Andhra were
afraid of these people. The agitation was
very severe, About 16 lakh students boy-
colted thc schools and colleges. Schools
and collegeg were closed. There were 200
firings and about 300 lives were lost. But
not a single judicial enquiry has besn made
till mow. At that time it was very severe
and the Prime Mister was obliged to visit
the area and promise that safeguards would
be given to the people of Telengana.

Telengana was a part of Hyderabad
State, When Hyderabad was annexed to
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the Indian Republic, it consisted of three the Governur of Andhra  Pradesh to

parts Marathwada. Kernatek and Telengana. safeguard the interests of the Telengana.

The recommendations of the Commission
which was appointed, were published in
October 1956. Thev recommended that
Marathwada should go to Maharashtra, and
Karpatak to Mysore. But they were afraid
and they did not recommend that Telengana
should go to Andhra: because the people of
Telengana were innocent and they did not
koow what civilisation was, FExcept Hydera-
bad, the people of Telengana are Innocent
and backward in every rtespect. But the
people of Andhra are advanced and power-
ful, So, the commission thought that
Telengana people would suffer if Telengana
was given to Andhra. So, they recommended
that Telengana should remain a small,
separate State, That is the h.story. Dut
the leaders of Andhra approached the Cenire
and voluntarily offcred safegurds 1o the
Telengana people  Pentji was in charge of
the Home Ministry here and under his able
guidance, there wus a compromise or
agreement between the Telengana people and
Andhia people. The following safcguards
were given 1o the Telengana people :

1. Protection in government services in
Telengara. 2. Income of Telengana to be
spent on Telengana development, 3. Consti-
tution of regional council. 4. Telengana
Deputy Chiel Minister, 5. Separate PCC
for Teleugana. These were the safeguards
promised to the people of Telengana.

AN HON. MEMBER :

Nothing was
implemented.

17.00 hrs.

SHRI A. T. SARMA : 1 am coming to
that,

This was known as the Gentlemen's
Agreement. Pantji was the author of this
agreement, Under his guidance, this agree-
ment was given to the people. These
safeguards were given statutory shape in the
following maoner. Public Employment
Regulation Act, 1957 was pessed by Parlia-
ment to protect the interests of the
Telengana people in service.  Secondly,
article 371 of the Constitution wes amended
to  constitute regionrl committees for
Telengana end special powers were given to

region and its people. Thirdly, a Presidential
Order was issued in 1958  constituting
1egional committees for Teleng:na. Besides
these, there were many other safeguards. For
instance, the State should be called Andhra-
Telengana State

AN HON, MEMBER :
agreed to at that time,

That was not

SHRI A.T. SARMA :
everything. ‘Thes: are the three important
conditions —one is the province should be
called And'ra-Telengana State ©  secondly,
the income from Telengana :rea should be
utilized for the development of that aren ;
thirdly, if the Chief Minister happens (o be
from Andhra area. These were the three most
important safeguards which vere promised
1o the people of the Telengana,

I am stating

Telengana consists of 9 districts with a
pcpulation of 1§ crores,  Noihing has been
done about these safegunrds Even though
the interference of the Prime Minister and
the appointment of the Central Advisory
Committee had the effect of making the
agitation subsid: lor nine nonths, nothine
has becn materialise!. So. the agitation is
coming up ugain  What the SRC anticipated
is happeuing in Telengana arca

The people of that area want to exercise
their power and the innocent people do not
know how to do it, Because they are hungry
people they commit all sorts of impropricty.
That is what we see ‘n Telengana area in the
from of disturbances,. Why ere they
agitating 7 They are agitating because they
are being exploited by others and they have
no place anywhere. Thev are being killed
like ants, There is police raj. Previously,
firing used to take place occasionally. Now
it is teking place in hundreds and yet no
inquiry has been ordered even for & single
firing. You can imagine their miserable life
There is no law end order and there is police
raj. Whether the people «f Telengana area
demand a separate State or not, it is our
duty to epsure that human beings are not
made to suffer. They should not suffer.
They are our brothers, We must take pity
on them. I request both the Central and
the State Government to show pity to their
brethren, In the name of humanity 1 appeal
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to them to be polite to their brethren. The
action they are teking is inhuman and that
is why they are agiating.

Now, what is to be done ? The S.R.C.
did not recommend the inclusion of
Telengans in Andhra. The people there now
want that they should have a separate State.
So for as | am concerned 1 am dead against
it.  Why ? Our policy is to form provinces
~n linguistic basis 2ud at that time olso this
policy was adopted.  The peaple of
Telangana speak [lelugu and th: people of
Andhra also speak T lugu.  The laoguage is

the sam¢ hut there is differerce of opinion
and behaviour. They want unity and  want
to live with theie brothers just hke in a

family but thev ure forced to do these things
because there is nu other alternative. We
should sce the r safeguards are materalised,
They want their money is utilised for that
arca  Some hon'ble Member said that
teachers arc not available. T know teachers
are availuble there but thev e notina
positton to compete with the teachers from
And .ra Pradesh.  They are being thrown
awry and  these teachers go  there  and
exercise their  mastership.  Theie is party
politics in the hanling of this mater by the
Central aod the Stute Governments.  Herz 1
do not like vuch nas'y narty poliies when
human being. are . io.00 like anything.
Therclore, 1 request i 2 Govirnment to do
justice to the peopls of Telansana and see
that their interests ure npot  otherwise
explaited.  For tnat purpose they shou'd
depeid un the repiesentatives from that arca.
There are representalives from Telangana.
They were not consulted in matier, The
Governmant  does  whatever it likes, If
things are sincerely done @ If the represens
tatives of what area ar¢ consulted and
Government azts according 10 heir  views, I
think, thi: movement will not last any
longer  Tle pecpic there do not mant to be
away from iheir brethren © they want justice :
they want ihen  seivices ; they want ther
money for the de-¢l-.pment of Lheir area.

**SHRI K. SURYANARAYANA
(Elury) ; Mr. Chairman, Sir, this  discussion
en Telengana has not thrown up any new
or consiru. tive suggestion [ the solution
of the Telorgar o pooblem Simile discus-
siens have beew: Leld in the pas: also. When
theie arc mere pressing problems facing the
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country ] fesl it would be better for the
people of Andhra as well as the Telengana
regions if the Central Government, the State
Government and the leaders of Telengana
sit round a table, discuss the question and
come to an sgreed sclution. It is not only
Telengana area which is backward. There
arc a number of backward and undeveloped
arcas in our ccuntry, Even in Telengana,
Nalgonda district is the most backward area.
Aller the Paochayat «clections, they hope
to improve the eondition; there, When we
talk of backward arcas, I mav tell you that
my own constitueacy is much more backward
than Telengana region. In the constituency
of Shrimati Radha Rai, there are still some
people of backward classes who canaoot
afford clothing to cover thsir modesty. In
fact, our country itself is ope of the most
underdeveloped nations in the world. This
bogiz of backwardne s of their region is to
mv way of thinking, being raised purely on
nolitical considerations as stated by Shri
Naravana Reddy and Shri V.B. Raju [ find
no other explanation for the agitation. 1
submit that we are not the only represen.
tatives of the people ; there are the members
of the State Legislature also who are more
intimately concerned with the problems of
the region. These are the people who elect
the Chizl Minister and therefore 1 submit
that the problems shuuld be dis-ussed more
appropriately in the Andhra Pradesh Legisla-
tive Assambly.

If you look at the genesis of this
agitation, as 1 steted earlier you will flad
that it is a political agitation and nothing
else. When Dr. Chena Reddy invited people
from Guntur district to the Telengana
region for its developmeni, there was no
voice of opposition raised then. If the
Andhras have gone to the Teleugana reglon
it is only to bring prosperity and plenty to
that region. There is no politics involved in
this. (/ni.r uptons) There was no dispute
when the enlaiged Andhra State was formed
in 1'56 and snbsequently " also when the
people from Andhra region migrated to
Telengana to contribute towards its develop-
ment, But it is a unfair and impraper that
we. the people from the Andhra region,
should also be involved in the political
wrangle there. It is a well known fact that
where the people grid up their loins and
work hard, that area develops nod progresses,

" #%The Original speech was delivered in Telugu.
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be it Telerpana. Andhra or any other part
of the country. Icen cite the example of
the constel region of Andhra where people
have constructed two anicuts acress the
rivers wi'h their own labour, and devcloped
that siea during the British time. This was
looked up on with suspicion by the people
of Madras who felt thet the revenues of the
composite State of Madra: were being
expended on the Andhra 1egion only. But
even then, when we parted company in 1953
on the creation of Andhra State. we did not
resort to violence or agitatinn  The demand
for & separate Siate of Telengana is
obvious'y inspited by political considerations
so that more people can become ministers in
the State. Except this, 1T do not see any
validity or justification for this agitation. 1
have alreadv stated earlier that there is no
use in discussing this problem here - the
MLAs of the Andhra Pradesh should discass
this in the Assembly. 1In the near fuiure
there will be elections to the Panchavati
samitis and Zila Parishads in Andhr
Pradesh. These elections can be utiliced to
decide this iesue. T request my hon, friends
here that irrespective of party affiliations,
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they should place this issue befor the
people and abide by their verdict. When
we wented the Andhra State, under the

leadership of late Shri Prakasam, Shri
Tenneti Viswanatham and 1 agitated but at
the same time cartied on discussion with the
leaders, We did not resort to violence.
There was no damage to property or lons of
life in our agitation. On the issue of a
separate Andhra State all the 7 assembly
members than resigned and were subse-
quently re-elecied thus demonstrating the
overwhelming support of the people to the
issue involved. Sn what I sugpest once again
is that the seven Assembly members in a
parliamentary constituency there, shall act
likewise to create and demonstrate the public
opinion on the issue of Telengana in a
democratic way, This will be a better course
then having these discussions in Parliament.
In support of its stand each side is
quoting facts and figures on development of
the respective regions. These are not figures
compiled by private individuals but by
Government agencies only. Even Shri V. B.
Raju when he was a Minister in the State
Government vouched for these statistics. |
would not like to the time of the House by
extensive quotations but I shall limit myself
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only to two instences. In the matter of
clectrification of towns and villages in
Telenpana region the figures have gone up
from 3.2% in 1956-57 to 30.2% in 1967-68.
Similar by in the matter of education there
was 40.6%, increase between 1956-57 and
1966 7 in regard to the establishment of
schools. If this is not development what else
is 7 From this it is evident that no injustice
has bgen done to the Telengana region in the
matter of development. When the State was
under the Nizam there was no electricity or
schools in the Hyderabad Stateexcept in the
twin cities of Hyderabad and Secunderabad,
This has beren accepted on all hands,

As | have submitted earlier this is only
a political game. They are calling it a
people’s agitation but it is not so  Last
April when T was going in my car it was
stopped on the road bv some peopls,
Shri Sanjiva Reddy's car was also stopped,
When 1 asked them for the reason,
they had no answer except that this was
a method of collecting some mooey. That
was all.  If T hud my way, I would plead
with them and convince them that, if they
thought that by resorting to agitational
tactics, their purpose would be achived then
they were mistaken Violent agitations
leading to loss of life and property will not
+0l:e the problem. In the game of power
politics innocent peonle are the worst
sufferers. To achive your aims, I request
you humbly to go to the people, convince
them and achieve your ohject through
democratic means. [ have no objection if
a separate Telengana State is formed. But
my only worry is that the proliferation of
small States which will not be economically
viable will only weaken our country.

My own district is a backward area.
70%, of the people have to purchase grains
fron the market. Inspite of this, when
grain was procured by Government, we gave
them 1 lakhs tonnes. This necessitated pay-
ment of higher wages to the agricultural
labsur to compensate them for the rise in
the price of foodgiains which worked out to
Rs. 23/- per quintel. My point in citing
this is to show that we should be prepared
to accommodate each other for the common
good. If this problem is to be solved, there
should be a spirit of give and take The
best forum is the Andhra Pradesh Legislative
Assemblv, Let the venue be shifted to
Hyderabad. My submission is that there
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should be no suffering caused to the common
men either in Andhra or in Telengana
because of this agitation. The aimosphere
is vitiated by suspicion in the minds of the
people about the bona fid=+ of one another.
The Andhras are there cverywhere, they are
not only in Te'encana.  Wherever there has
been agricul ural developraent you would
find Andhras there,  Even after 17 y are you
still find An-dhra farmers in Tamil Nadu and
there are about 30 Andhras in Tami!l Nadu
Ascembly and about 30 to 40 Andhras as
Chairmen of Municinulities in Tamil Nadu.
There are Andira< in Katw, Jabalpur in
Madhya Pradesh These people have not
gone there 1o dom'nate over those places.
We are all farmers and people from the
middle c'ass ; we arc not landlords. Shri
G. S. Reddy i under a misapprehencion if
he thinks that (0 perpetuate a feudal order
tbe Andhres are the:e in Telenguna. The
majority of MLAs and MPs are from the
middle class only,

If the dispute is to be resolved, let public
opinion and a favourable climat: v created.
The forthcoming pancirayatl elections can be
fought on this issue in a democratic way. |
therefre, request all parties to bear in mind
the realities of the sitvation and cns.re that
a peaccful solution to the problem is found
soon.

SHRI S. KANDAPPAN (Metiur) : The
hon, Membter who just preceded me has
made # case that instesd of discussing this
issue on the floor ot this House, it would
have been better if it was discussed on the
floor of the local Assembly, 1 wish it could
be done. but uzfortunately. the constitu-
tional postitinn being what 1t is, 1 an  afraid,
you cannot discuss the question of creation
of a Siate on the floor of the Assembly
unless you concede mvyv point that more
powers should be given to the Siates and
the Constitution should be radically amended
accordingly.

T would like to take up the point raised
by Mr. G. §. Reddi, namely, that ‘United

we stand’. That is the caption, | find, of
one of the booklets brought out by the
Government of Andhra Pradesh I have

nothing against the slogan provided it could
succced. What I feel concernmed about is
this, He made a case which, I don't thiok, is
relevant. He found fault with the creatiow
of linguistic States. I feel this sort of argu-
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ment is raised everywhere The creation of
linguistic States, according to me, has done
immense good. That is my feeling If we
cannot follow it up and if you enconunter
difficulties due to other reasons, there is no
use blaming the creation of linguistic States.
It is not only being said in this House but
it is expressed elsewhere also. [t is often
repeated as if it is the panacea for all our
ills and that we should do away with the
linguistic States and then the country should
pro:eed further and get strengthened. Sir,
one quotation I would like to give from the
report of the Nehru Committee of the All-
Parties Confererce in 1928, This is ugain
from the same pamphlet circulated by the
Andhra Pradesh Government.

“If a province has to educate itself
an.l do its daily work through the
medium of its own language, it must
necessarily be a linguistic area. If it
happens to be a polyglot area difficulties
will continually arise and the media of
instruction and work will be two or
even more languages. Hence it becomes
most desirable for provinces to be re-
grouped on a linguist'c basis, Language
as 8 rule corresponds with a special
varicty of culture, of rraditlons and
literature. In a linguistic area all these
factors will help in the general progress
of the province.”

1 don’t think we can quarrel with this basis.
The difficulty arose due tn so many other
reasons. Look at the formula given by the
States Reorganization Commission. In most
of the cases after the S.R.C. has given
certain formula, the difficulties arose precisely
because the follow-up action to be taken
afterwards was not properly taken. Take
the case of Telengana. Evern S R.C. has not
recommended a unitary State. In fact they
were for the creation of a separate Telen-
gana State. Afterwarde it was due to the
Gentlemen's Agreement which was repeated
off and on evervwhere, that these two parts
were united and administration was carrled
on for the past more than a decade.

Sir, I would like to make my position
very clear., If one wcre (o bslieve the
pamphlets circulated by the Andhra Govern-
ment, my feeling is that there is more power-
ful case for Andhra to separate from
Telengana than for Telengana to :eparate
from Andhra, (fnicrrupiion) Let ve look at
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facts. T may tell Mr. Rao that T have no
axe to grind in Andhra Pradesh either
presently or in future and we have no inten-
tion of starting a D.M.K party at this stage,
though we would like to have a southern
Federation within the Indian Union. Iam
talking of things objectively, You have got
to explain to us as to how this agitation
started in such a spontancous manoer,

Sir, everybody has agreed that at least a
minimum of 300 people have been killed and
more than 200 firings took place. As some
previous speakers pointed out, there was no
judicial enquirv in any of these firings. Not
only that, The agitation was spontaneous
and is being sustained till now though there
Is some lull now and there Is no violence.
But, there is no guarantee that in future the
atmosphere of peace will prevail for all time
to come, Becauve, Sir, the other day, after
discussion had taken place in the Raiya
Sabha, I found immediate reaction in Andhra
Pradesh, from students and many other
organisations of the Telengana area. issuing
statements that they are not even going to
accept formula suggested by Dr, Raju.

Such being the emotion, I fail to under-
stand, how you could ignore the problem
altogether, If you could ignote it, or as
Mr. G. S Reddy put it, if they could prevail
upon the people in Telengana, it is well and
good. I have no objection.

After all, Andhra is a very great State :
it has got o history behind it. BEven Aitareva
Brahmana refers to the name ‘Andhra’. Even
in our anclent Tamil literature there is
reference to ‘Andhiran’ and many of the
historians of Tamil literature are inclined to
believe that it refers to Andhras.

But, let us be objective. Even the
atmosphere prevailing in the House during
this discnssion goes to prove that there i+ a
paychological anti-feeling sgainst each other.
When Mr. A. T. Sharma suggested that the
name should be changed as Andhra-Telengana
immediately it was obijected to.

SHRT THIRUMALA RAO (Kakinada) :
Andhra Pradesh is a well establi hed name
agreed by all parties. Why do you rake up
old things for your argument ? (Interruption)

SHRI S. KANDAPPAN : Sir, I am not
arguing either for the name as Andhra

MAY 18, 1970

Telengana Problem 324

Pradesh or for the oth*r one suggested by
Mr. A. T. Sharma. Why I point this out is
because T don't find the atmosphere of give
and take on the floor of th= House. That
is my point. If the addition of the word
‘Telengana’ to Andhra Pradesh and calling
the State as Andhra-Telengana could satisfy
their sentiments, why should it be objected
to ? But we find that on the floor of the
House that atmosphere of give and take is
lacking. It is very clear from this that the
prevailing atmosphere there is not so condu-
civeas soms Mambers try to make out.
This is mv obijective observation,

1 entirely blame the Centrol Government
for this state of affairs. This is, I think, the
fourth time that a discussion on Te'engana
ie taking place in this Houee...

SHRI RABI RAY : Fifth time.

SHRI S. KANDAPPAN : Yes. I myself
have spoken for the third time or second
time, mosi probably, apart from other
spokesmen from my party.

Now, what | want to emphasice is this.
Unless there is  some live agitation and
violence, Government do not secem to move
atall. 1 would like to quote a famous
author--I think it is the Russian author, Mr.
Turgenev,—-who said :

“Weak —willed people never put an
end to anything, but wait for the end fo
come."

That is exactly what the Government of
India is doing in respect of this matter. They
allow things to drilt without taking a firm
decision when the time is ripe.

So, I insist upon the suggestion which
was already agreed upon by the Government
in the Consultative Committee that there
a Round-Table Conference.

What is the difficulty in discussirg this
~roblem ? This is rather the time, before we
allow any further provocation, to settle this
problem. Even to-day I find that the hon.
Home Minister's behaviour in not remaining
p esent here may provoke these people.

MR. CHAIRMAN : He was not keeping
well. But, still, the Minister of State is
present.
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SHRI S. KANDAPPAN : 1 see the
agitation in a different context. The people
to-day react even to this kind of small things.
After all, he was pres:nt when the discussion
was initiated and then he left suddenly. Of
course we know his difficulty ; he was not
doing well.  But this sort of lukewarm
attitude of the Government in not coming to
any decision whatsoever may also provoke
these people and it may make it difficult to
find any solution in future.

The Government of India, without turther
loss of time, should at least convene a round
table conference, or as Shri Reddy suggested,
8 Parliamentary Committee or something
elss to discuss this matter and find a solution
when there is an atmosphere of peace
prevailing in Tclengana, Let us not wait for
a situation that theire should be again an
agitation when a lot of lives and properties
should be Icst and then we should try to
settle this issue,

With these words, 1 again appeal to the
Government that we should not spoil the
whole atmospheie,

Thank you.

MR CHAIRMAN : Shrimati Sangam

Laxmi Bai,

SHRI S. R. DAMANI (Sholupur) : Sir,

there is my half-an-hour discussion.

g wHIT : 7AT G W4T AgY
g & &9 W 7E & FFar g 1w
e da # @ gy awar &

SHRI S. R, DAMANI : 1 want it to-
day. The timing for this discussion is fixed
at 17-30 hours.

MR. CHAIRMAN : After finishing this
discussion, we shall take up your half-an-
hour discussion.

SHRI S. R. DAMANI : At what time
will this be taken up 7

MR. CHAIRMAN : By 7 P. M. the
debate will be over and then we shall take
up your half-an-hour discussion. Or if you
agree, it can also be postponed.
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THE MINISTER OF FOREIGN TRADE
(SHRI B. R. BHAGAT) ; The hon. Member
agrees to the postponement of his half-an-
hour discussion,

MR. CHAIRMAN : All right. The
House agrees for postponement of his half-
an-hour discussion to the next session. May
I take it like that ?

SEVERAL HON. MEMBERS : Yes, Sir.

siwet wwia (Wew) YR
e, AT F Gweqr had A
F1 @ 7t afew qX 2w %) qwar av T
2 gut w agw ¥ fausf g fa@
aa o1 T &1 9T w7 gug fear ot fE
FHET FY ARfiTaT #1 3@y O FTH AG
1w quait o W T A agE ¥
forg #ferer @ gt wwa A fear oman
g1 m AN gk faws wiar & qwoe-
qrore & IAF1 a1 &7 wfes awa fear
AT R | WA AT JSAAT HT AW QF
oo fto @ i arr § 1 R g g
=ifge | ot et & ggf Mwq s
Fa% g9 frean sfgg |

FSOITAT FT QAT W7 § TAFY Wi
ST & Qoo AFY AT & | wSwEWT
# oY Y wiaT & qRodiore § SR Wt
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w1fgq wifE W, wA-AeT ww qw § )
ag aWINT, ATEH, AT Wi &F  qHoITo
#X WE | 9g ug g @ fs wfac
ag W i I5AT &, AW wwA  AWATAT
Fii a1gd § | 7§ srAT Qe § dAq
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afew ¥ wgd, fram, sred, Quatdew
fras wirt fzra® wrfeqeude wHAT
wifie & | ¥ a4 #1 gE ooftder ¥ fge
g, wx & formw sre-uew | At ¥
g § | 97 a9 IHT g § Ay wrf
T §t weqaTe # JEW qar A f a7y
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fafrezt amgw gamt agt & g
I 7 & far oF SRS agr W)
w1 39 A oA ary A anfaw @), @
# ofriiz 3 & fayr dore 2 | maRE
Y g AT ew A & fAr g
FTEATE FT wfEm )

ooy g awy frm 2 TaF fRo &
ATEY FeaATE 2 2

SHRI VASUDEVAN NAITR (Peermade) :
Mr Chairman, we had heen d.scussing this
most complicated pioblem so many times

over. T .an wverv well understand the
anguish, frustration, disappointment and
anger of the Members whn come from

Telengana region in Andhra Pradesh because
in the last few months or perhaps a vear
the prople af that repion had gone through
areat  sacrifices for an aim  which  they
sansider to bhe u very noble one and the
Government nf Andhra Prafesh had thought
it fit 10 answer that mosement with lathis
and bullets and tri=d to crush that movem.nt
with brute force. We hive on previous
occasions also roundly condemned the use of
hrute force to suppress this popular move-
ment.  Even today our pasition is that the
movement for .cparale Telangana cannot
be dealt with Ii'= that : the answer to that
movement cannot be brute force ; something
elee is the anvwer.  All this arises. as [ said,
from ihe frustration of the people. When
the great State of Andhra Pradesh came
into being in 1956 at the time of the States’
reorganisation, ths people of that region had
great expectations,

When martyrs like Potti Sriramulu  laid
down their lives far the formation of a
linguistic S:ates, all of them had very great
expectations of a prosperaus Andhra Pradesh
When that State was constituted, naturally
there we:e compuratively backward regions
tike Telenzana and Rayalascema and it was
right and proper that for Telengana, special
steps werz taken to see that their develop-
ment is t.ken care of, that revenue from
those a-eas will be mobilised and reinvested
for the development of tnat region, special
care for employment of people from that
region —all that was provided for. That
itsell shows there was a lot of apprehension
in the minds of people in that region.
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But after so many years of Congress
rule in that State, all these expectations have
proved to be false. I want to ask my
Telengana friends. 1Is it the expszrience of
Telengana people only ? If they think this
Is only their experience, they are thoroughly
mistsken. Asa matter of fact, we have
discussed this question of dcvelopment of
under-developed regions in this country over
and over azain in the context of the Five
Year Plans, industrialisation of this country,
tte. After discussing this vital question, we
have always come ton this conclusion that
pretty litle could be done all over the country
for uplifting the poorer people and develop-
ing the more under-developed arcas You
your self, Sir, have the expsrience of your
State. It is a vast State with a lot of
resources, but I think it is perhaps at the
lowest level of development considering
per capita income and other things. | have
experience of my own State also. For
historical reasns, there were concentrations
of development in some areas, nome citles In
some States and only by a deliberate and
conscious policy of developing the backward
areas adopted by the Central Government
can th: backward areas be d:veloped. My
charge is first against the Central Govern-
ment,  The first accused will be the Central
Government and the second accused will be
the Andhra Government. It was the bounden
duty of those in authority at the Centre to
see that such areas are given a helping hand
s0 that they mav develop industrially and
their backwardness may he removed. This Is
a national problem, not a local problem and
it has to be tackled from that angle,

From this frustration has come upa
movement, The basis, the around, the
subjective factor is that. No body can deny
that the movement has sprung up from that
subjestive factor, but that does nol mean
that the movement and its aim are correct.
That is the position of my party. We appre-
ciate this fezling and the fact that the
Government at the centre as well 23 in
Hyderabad all these years did not do their
duty to develop this area ; they miserably
failed in that duty,

Rather, they even violated some of the
undertakings which they gave to the people of
Tolengana. All this is a fact.

But,to us n separate Telengana is not
the answer 10 any of the problems that
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haunt the people of Telengana. We appeal  as a result of such division. So, we will once

10 the people of Telengana. the leaders of
Telengana, for God's sake forget the slogan
of separate Telengann.  We wi'l all put our
heads together, we will all join together in
our efforts fo try to r moave all the dispari-
ties, because this is & common problem,
After all, we have 1o find a solution toeether
The great people of Andhra Piadesh, whether
of the coastal region, or Ravalnserma or
Telengana, they have to remember their
glorious past. They have fought against the
Nizam. they have fought against the British
they have fought against the fendal 'andlords
Now they have to fight shonlder to <houlder
againat their common oppressor, In ther
internal quarrel against one another, ler them
not forget their common oppressor,

It is true that it is ver difficult for them
to forget their bitter expariences. It is not
very easy. For example, my elder sister re-
ferred with feeling to young hoys and eirls
being buichered and vouna innocent peaple
being killed in the agitation. In the face of
that it is very difficult ‘o listen 1o the ser-
mons, They may dismiss ou- advice ns ser
mons, But these arc not sermons. Il we are
dividing the existing linguistic States into
similar ones, if we are cutting them into
pieces like that, that wil! not <clve the pro-
blem.

If we can be convinced that these problems
can be solved by such division, then il can be
considered. But, according to us, creating
more and more States in India will not solve
the problem, especially when the States were
constituted on the basis of a sound and
scientific principle of linguistic States. Even
today we belicve that the formation of
linguistic States in this coun ry was a very
correct step, even though some people have
begun to speak against linguistic States. Some
of them say that this has bscome a big
threat to national unity and that we should
go back to somcthing like division of the
country into regions. We shudder to think of
such a situation  That will only add tc om
problems. create more difficulties. Thercflore,
these States have to be kept intact. If, un-
fortunately, the State of Andtra Pradesh is
divided on a future date, it will only multi-
ply the protlems which we cannot visunlize
today, It is only when it actually happens
that we will be confronted with the immen-
sity of the problems that will be thrown up

again request the people and the leaders of
public opinion in that part of Andhra pradesh
to think about it calmly,

1f my hon. friends think that a round-
table conference will help, that an exchange
of views between the leaders of public opi-
nion in Andhra area, Telengana area and
other regions will help in finding a solution,
we are all for it Let there be exchange of
views and let there be discussion. But our
basic position is very elesr. The solution
should ks something without the division of
Srate.  As far as we are concerned, we are
very clear on that. All other problems could
he considered. Immediate steps should be
taken so that the progress of that area
could he sxpedited and the development
of that region should be given the highest
priority,

And the Central Government, if neces-
=ary, should come to the wid of such places
so that they are developed with the utmost
speed possible If on'y such steps are taken
and their problems are basically tackled—
especially the problem of unemplovment ; the
problem of industrialisation ; agrarian re-
forms and the oppression of the people by
the feudal lords—then only these problems
can be solved. That is the approach of our
party to this problem.

Unfortunately, nobody can say that the
Government of Andhra Piadesh or the Cen-
tral Government ever followed a realistic
approach to this problem, That is the tragedy
of this country. They have helped to compli-
cale the problems, They have helped the
accummulation of already complicated pro-
blams T do mot know what they will be able
to do. If Mr Brahmananda Reddy's Govern-
ment is a curse to Andhra State end if his
Government is a burden to that Siate then
the counterparts on the other side—I do not
want to mention their names but I am forced
to do so—Dr. Chenna Reddy and others
weie all together for six years in the ruling
party. They gave promises, hopes and ulti-
mately failing the people altogether. What is
the fun for the people of Telenpana running
after one group when the other group has
forsaken them 7 I s0 nething new is to be
tried then T wiil say the most down-trodden
toiling people of the State have to be app-
roached and organised ; their problems will
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have to be taken up and a movemnent has to
be built both in Telengana and Andhra
Pradesh, and they will find solutions to the
problems of the whole State and the whole
State will be saved from the tiragedy. That is
the only solution to the problems of Andhra

Pradesh and Telengana.

sft sfte dwrearet (Fafzde) @ weaw
HEIE, FHAAT FY NrEH 9T T TEH T@T
9 TEY @ IEH TH A7 & FIG A A
arfefate faar 2 1 oot g% foms @Y a
Fooft 708 #07 wrg & aNEE 7
qEgd gWT TH I A oE qaReE #
T g1 A AN aqiifw & OAwoams
@ % fvag anae 3, ag yaw=
demAr 1 gTHT A & 1 7 Aww
Wy f& Fomar & fagry e
@ gaez ¥ faq owar w2 afra &
qawar g fF ge gade & O o W
W& G & 1 9gF F1E gaasz  feemd
TAFT YE gaT § AR A’ § Az A
FAFT WTF I5AT & | gg Y 9gA faaardy
qTHT YE gar a1 AfEA g7 Qe ¥
arz A<t & fami § gy Wer 39w
WEH @I & | 7 T Az § are # AT
wgar wngar § & ag dar aal gar W
et faa w7 fardigre & #ar AsmAT
& v foredrare & 7 |9 56 F o AET
®T qaRez qf AT gH A EY ¥ AfwA
I qET GATT Q1Y OF Fzawd QAIHT
gt T WX I OAHEE Y @ Q@
ag & gafew frar amar @ @y wraw
78 gt | gure Q@i A v 2 fE A=
Nfafeforgea st aws 7 &) afweq &
g AT § fe & el aRA a
Yr@T ar e AtEn af @ fF o
& FEMAT F g &1 GEEAT F@r
yfwm &% g garan frar @ qq@
fpreT YT 4% @ f® orE omT A
0, WiH S A qq A AfEq
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fedia ¥ 5oy man

ot WYo wweEATal : AT A mv
qANT GET AT & WY ¥, wdew &
#72T ¥ | qg gavez axE ifafersr Fred
A o F oAwEgT  @wT gEm
ot aRIeT g A wEr 9@ fe oo
gaTe & mfedt & 7T @ § 79 7w W
¥ wg AgY @ wvA | Wi gR qfew
Hee & AT ¥ vafay @5 A A
FY @A gU AT WG K TG GAT GEENT
13 wgn wgm @ froag efRew
qfemrs & w7z & wTAT § 1 M gETE T
1 AT 1 arar § F wav F o9 7y
&iform fis g AT duTae T @r AsArAT
& fedraw & fadr 8, gw go®) sq@ &7
¥ fad dmiT § 1 & FT wTe AE AAA
at ot ot Y T & sAfwy ) mfar
a9 IEY W wwad § 1 gw Fwre
TR agi W WY A A wwar A7 s
£t war 7w wom owrfer ) A
X|T 7 % ArAAE e ft A qfas
AR M AT Y & EW gwe drvo
o't qHo T&o TWo W) AXY GrEA ¥ A
fr gfam ar go o & &y § I7H 7K
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MR fr s ar g F M@ WA
Ty fwar o o ST 0 S ¥
g1 fad 9 vy & weex fdfrem fedam
Wz ¥ 200 & wgrer Wl &1 frowm
forur T wYT 300 & sgwET AN EY AT
=T faT a9 Ty | 9 ¥ 9 993w
FougaiqT @E FL | WY qwr W@
usfiew & foe omar & o w1 gwd 4R
T @ ¥HTE A1 H qef aTar oy 1 g
Y weTiew e & e g wolt wmES
AT FT AFA & |

I g g fe @ s #
FAC & quwy fow & agi & wy aw
T ¥ G AT T | A wfame @)
ey e fe qag Sawr gagw 2
T § T GIT A qIfF a7 Tragw ¢ wF
%7 3w mANE ¥ gER A grer
UF T EIH AT gIeET ¥ w@r gl JaH
a9 favg agr | = q@ FrEfew
TaTHz A frerh @ 7 gz oam amE §
% A9amAT & s7ar oy w2w § @A
Argat & aY W gAardy ar@ ww Wiy
afes Mar &t a@ Wdfaa 9 50
dfam | gov @@ WwT @ war, STEw
fafrert & 71 fr g arfes e a=
AET FG A FF FA | § QAT A0gAT
fror s @rmarg srar aF 1§ A
T |re A for & 7 wrir &9 ww A
AR, TR ARAW F A9 FAT qEAr
fr 7t & s fafres & g & s
% 33 0% gqar gw & wea w3y § @€
77 faar &1

1 ag e AT @ 5o
Fell ¥ 0% ot & oy faream am @
TR O g @ A wworh
7% ATHT @ wgt A weAn § ?
Tl 37 AT T wwd &1 o Ry
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TF I ST Y HY IT ATAR & AT F
wfa @, wa=y § dar @t | IER
o gl faeem, ag afemr v s
gafere da1 #7 Fgr guTT T v
AT T

fFew O Fhrd ifF g g
Hfgrgaw Hamemar & fF g7w waw
FUT WATHFY § @Y fear g ag oA
argar A Kfzda oAz o
aearar gfe dvae ofar § ol g
FFMA ¥ FIC IqTAT § SqrAT WAL FAT
arfgn #few weara wmw ¢ fd sod
39 AR & a<faers Ieer fear &1 QT
g7 ¥ @A g0 &8 AT g64 § W A8
A faeare ¢ 7 mefaz fre 37 ax @@
HTA FAT-FE gwAl w1 AfqSq TAG @A
A g ?

# wrea 29 vAfagwen Y gfama &1
sdgz | fmafes g oY qafas swe-
e & Az & wred O 2| AT el
3 JAAmET tfear 7 @A are ada Aege
F Wl e g Afey Ay qq ga«nEy
fr ®& I ofr & w==¢ 99 gwEr a9
v oam fasr #T @A & foau d3w 3 E 7
AT AT NdAEE ¥ owE N FE-
ifeat # Fsft amg mreey & A0
qErt | ¥F MAE 7 14 a1 15 gefeE-
e s & dfew 9w aam Ao
SEZ F WL FIT TF g A% A AT
T AU FT 2 | HA AT AL JATA K
arE SfaE A E 7 AfEw gEwa g R
R A 939§ 90 0 § i ot
AT FTEARN ISF ISqrr & §1
77 NS @Yr Yrwrx Asary ¥ oAy d
g At AT 0 @ R ¥ e
T @R AR 300 wEw F A ¥
are o W A grew @1 ¥ g &
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Y W Y T FET A arga £ ar
TZ AT O awar 2 7 fawe dae s
FT GrI 9 w@fiy ot sargTaT" AgE
A Er QT IO qgw @ AEe wEdie
st derare Mz B oag udte gen
ot 5 ag fawe $am A & sl
W} fom 91X & wTIl gEEr g AwE
# witie & ¥ fom o7 fr dfte fafers
& femaw< & | Su¥ q@emar war o fa
ag fawe faa Fem & aenier w@)
oy §) dua woir | afew Hfmrd
o ariw Afed, 7o Fo wwHe UTF
freamr f arls Afed | R faee
W fawrel) @Y e g ¥ M g
fefgae & o\ sy & & #1 389
W e ¥ foard & wgew w1 faar
WX AT ) GEg qgemT &) agl &
qgTyEy WAt A @ 7 fF FemAr § A
F1 GATTE AT aTa AG F qfgn A
urFg & A6 & a1g fawst A arfen
afea gram gardr ag #Y ard & fs gd
FeT FY oy off ¥ O §, gArd AT
o ¥ 3 &, g Awfai N ¥ Ax
g tg¥eq graifh qezw & fag sarfa-
TS g1 & Afe gan Awfeat o 7@
@ g |

dfe wdt aor g9 & wied & o
wfew agf sgm | arfac ¥ & 7@y Fgar
arg @ a1 fF g e & St 3 ow
0 ¥ GO qE ey g, @9 s A
A &4 GamE Y G Y FF o @ g @
HTFTC ) §9T @A JENT FE A TG
mar s gw @ fawar wfgg &
wrga & fe wfva @ g wmeT W @
am weawr gt o B @ AR
fgeT o famrg § | & SAwr a@Er
&A1 wigar § fe wfee@ g W9 W
foeare @ ¥fem 7z W€ @O
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wrgfree aframe a8 @ | ag @9z dema
% fag oflea & at & & @F AoET )
@ NI v o Fg wrg
f& ag asg<d #18, fearl #1@ 1 3@
FeaT & w0t 7T Efew § R @
F1 W17 A% 7§ g7 § | WU T A
N fifgw FA S fomr o FwmA A
®TT FT ATy A §, Aoary § 7 Ay
g g% g2 &0 5 ag a1t ¥ At T
ardt 7t 71 s dw o FEEd &
T A q | 7% AW JAAAT qEAEET BN
FEATT Mg @ § AR e g qane .
T 4T TET AR | AT 9 ww g
A 7t & A AT @ A
I

THAET WY AT F W OH
ATEYET & | GoFT aveewT ®Y ara & q@ew
W E I I AW A aaly AwdETEEE A
g gurae udwem § w9 fEgrar)
g9 i § ArfaAew fear @Y oW
i AT @wew gf, ArfmAew &R AR
o aY gl zi wew gt W W wiw
faar ot qg & &t § 1w § & A
# og) ardar wem fE AT & @A
dwerw # @9z a9 A1 g famie
g agt & forrd oft eg¥ze & Avamd
ST TE WTATH FY WIT K GAAT G )
&%z JFTAT ATORY §AT qAAT IHE HATAT
1R FTE TeaT AE & 1 WL WIT WY AT
Aol #t @ AwaEze & w9 8
IV & &Y S Wi A AL o
Q| A W Ay I & A faw & 9w
# faq e #ifsd, 37 mfa 1 3T
FH A N QI E | T T A
Tz & I foemr 9 Afgw w00 @
ag forerd arr Ag &1 we W MY
frramfmaga e fmads
T, WTw ¥ arada $3% I9 R F1 /A
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w7 AfaF | gz ard wr A q5g ofw=w
¥ &0 wew g od a1 I uE gat &
oo fodme et @, afs o @
YRIST F7F 1T =W T € ar ag feeme
R E1 FAMEAY | gAId STgAT 4g & W™
& wreal @ fF gw & A faw §T @ )
afea oz w9 @ a%a # a1 7g ot wew
&Y 9T W gw ot wer gt ord, A At
€rAt F1 w2 g | AswEr @ g @
Tiifs wrer & FaE awo umo wre
FT 08 FTT & | 7 JEF A9 F |@rq F a
owen 8, afFw gurd wan 2 @ @t
€ Fifgu | 9T qgF & Ao Mo WIFo A
W agt arw gara 20 & FgAr wgav g
fr vtz d=mar, s;w FemEAT ¥ faar
" w1 Trear At @

ot W wm: wafs wEew, ag
|14t g qraEt qI § I gw AIE qur T
O & Qe & Igu T @ ) oA #
foge 5@ mieT & g7 &9 @97 § TW 9%
g #7F wry § SfFT qror 9y oF g
AT gH AN & HIHA @ST g T4T &
aifE og aare | o 50 &rv&r &
T, oY dsirar & wfward § T R, o
UF TG gET™ g W TS qwE O
T & T a1 # aEE wT AR |

forgdr &t A =53 ¥ oY agw W= @
2 30 AT & aflg T & St
T 9rFg ¥ qdty TaTel & gEeald
W A aF foad gr T g7 @ A, AW
qar qaar § f& g7 s F1 usar 5y
F0 gl 7€ & | gw @1 A wq_ Ao
@ feria & 7 819 73, g9y efe-
Fyam g i@ e fw
& s fadt w1 f auTerT A8 & arar
g1
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@ gaTE & Ak &Y gard Afa 2
St g fagra & 999 WA F g §
grawt Far ¥ wfrery #F ara 371 (v)
FY 93T wrgar g | afawr & g 371
(%) *1 = g 39 oY ag Fedr @ v e

“Notwithstanding anything in this
Constitution, the President may, by order
made with respect to the State of Andhra
Pradesh provide for the constitution and
functions of regional commirtces of the
Legislative Assemhbly of the State, for
the modifications to be made in the rules
of business of the Government and in the
rules of procedure of the Legislative
Assembly of the State and for any special
responsibility of the Governor in order
to secure the proper functioning of the
re;ional commiltees.”

o7 T wrgw £ 1% afawe § g f5 A
g  f¥ afwsz 1 mrdv ¥FT @ =
T FET AR | T@H Fvw AR A
qget faedar?t & 1w we 6 @i
FIHT F AT THFL A TaI9 F) AAC
weTH fFar & | amage ww fF fogw g
qrdl ¥ gw @i arearg eim fee @
¢ e ag wor wifgh, ag *on wfgy,
T T §9 48! (941 § | AW T9A-
Wit 1 wafad & wgar wigar g fE
HIHTT THAT F1 G@AT 76! A1gar |

damar g fr foge a= 9w gw
AN ¥ g weA ¥ Fgr 6 oF qEdW
FREr gt s & A oy RO &
FemaT &% ¥ WM, 9 OF I § T
w1 feamn a7 mar a1 ff el wfafafs-
qoEe WHT JTfgd, Afew SHr @wa s
wEmaR E gt sErw ¥ ool afw
T WX I fgewa Y f5 agf amr
wifgy | gfF g gum W N oawdw ¥
R ¥, §iw & waEdt w¥ ¥ gafeg
ser WA A o g § femr feo o
T wfige agi & eEg sfafafenves
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Jgrm @rga @ gFT Ay | e &
AT T AFHT T AAT Sff FT TH AGA W
A% %) dYaq \r q€ oY | grEa qqr g7
ag Wit g€ ara & ow @a 7 @A A
A wfiz @ a2 § | \lag wEE & Faan
144 gy agi w1 21 7§ UF  SAvaE
srer ¢ 1 e ot mnfas s srelFan 1
T@Y FATE wrAr § | gary 9T WA #
W7 ¥ T gzaAni ¥ gfs # g@ g%
7t foar sty 1 oY AagaF, a1 g03-
sfrdy, A Fram o AsgE AT WwWR oA
mErT g1 Y #, I9% giT #WT AC HI-
afs & 21 ez of Adt Fg qv7 g 7 waw
W 16T B T AER T AT ETAT IFTL
R | HIFTT SIA-THFT AT F AL T A
dfgar &1 grod g, IFE TEA Ad
FWR I g agt ata 21

g qE 97 ¥ gnAr g 1 A4 qg A
gt & fr &+fm awr 7 wfaw s@
ety #%E gEIT 4T 91 ! qgyr arfeat
WATH ® FET A ®o ATH ¥t Hyer agi v
@ o ga fgara 7 aarar a1 fF
®} FOT FLOAG AFMAT FT 9T | AZ A
AT TqqT 47 gEAT w2l & fAo &z
% foger e o FRE W GER AG
fear ? e fopar Y mw g I € fw
HIFTT A 50F) OF YSAfaF qaqrer aar
forar g | F0® 50 srm Ayt &Y WY
gwgr § WX Y o Rl & owwe gk
¢, Iaw A9 weT™ fwar §

e a7 &) @ F AT 9@ ¥
oF & fromy & o ¥ 9 dEvETe
MET F AV Ig @AY T frar ar
afew niat N qar Aar v ari
AV FY FeFTAT 7 gEA W 9@ w4 wrd
ATE ¥ WA FATAT T | At F Am
wgge # § fr 3@ FO% A & @
Ty g § wear AW v ¥ Ay ¥,
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fagra & wrwdr & | g7 WIS a7 wrard
fras & amadr &1 oz Te &7 § ot
2, f& sy 99 o @+ w& fFar aan Wi
ArFY 9T T faar mar | cadr feqd agi
& a7 T o 99 & ) 4y fed gy
wifeet wave Y wrea WX fooas w4
F A AT A7 g€ IHE AT 9T IEA
FAR ATHA T |

T gT 9wt g ow @
T & yRT A WAl H Arawad &)
agt o &1 Y e qrw A &4 gE Al
oot ag Jra framf FAY ¥ ana #
aZg qar ga< WH F d7 quad §
oI d §9 AATEE &1 A6 a1 o
gur & A g g & o Aswmar et W
ate & faawr Twgr a7 TEr B, 99N @¥
& g qF Afa &1 weA ufeas wT
fear &1 dmrT & fawre &1 & gar §
AET B 1w A uF @Y Tew & & W
77 quad) g dma 4) famdt @) @
FY @CH FIAT FET | GAFT gH  AETEI
ST E1T |

ot ¥wzeaTHl ¥ oY 9 Fev F, IEET
# ¥WYT ®@1 § | UHo UHo o ¥Y ¥W
a2 # A% 8 1 fged o gam 5ot
A guw! agw & foo gemar a1 1 3w W
#q aT% wgr a1 fF a0 Auraw w5 e
afama & gmigA 73 qraw favww W
W@ & W1 ¢@ a7 ATow o T 9
forar g &, sawY g wWrfgg ) ame
¥emar Y feafa &Y 2@wT agi ey
TF g4 ®z A W oA @ f
AEATT W A #Y gwaT B 9 wTaw
T § A dwa & Ae Y o=
FTA 8, 379 A feemi §, TR oy
forrmad & 37w g7 F7AT & oY gEET OW
& Ten 7 W ag @ & oY wges A
foez arft 3 gwar § fs i oF 73 Rz
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FAT & AT | I THA THo UHe Yo A
wuT A Ay fegr ar | @ W G @
fr g 5w et § frae &% d9AAT
1 "L 989 & FE-AT7H1 A1 oF M
A9 &% g0 WX IW H & 6wg W+
GHAT FX | TH JFEET § A AT wErE
U] ST T ¥ uF ~ifas o w2y
AT K AY | §@ FHIC qAAAT &
avit & wa ¥ fgewa dar vl fr 3 &Y
fey e Ffauaaw qar Y @ 2
1T ¥ guwgr &1 awra fEar S

WL g Ay g FEA
feag o a=i &1 w@@ & gu W@
WA WX ¥ ag wrEmd f @
AATAG AT q FANAT & 150 TR AW
I 0% §A-©2Z Ao ¥ Weg aA™ 9T
far famam s

SHRI K. RAMAN] (Coimbatore) : At
the outset, 1 want to clearly say that my
party does not accept the demand for a
separate Telengana State. But, I am glad to
hear some of the hon. Members directly com-
ing from the Telengana area not demanding
for a sepsrate Telengana >tate. It is good
that they have wy their experience realised
this. But, at the same time, ceriain safe-
guards assured to the people of Telengana
by the Central Government and also the
State Govexnmnt‘shou.ld be implemioled in
woto without fail. For that ail arrangements,
whetber statutory or non- statutory, should be
made by the Cential Goveroment.

At the same time 1 waut to place squarely
the blame firstly on the shoulders of ihe
Central Goveroment and then on ibe State
Government of Andhra Pradesb. For the Jast
twenty years, the Copgress Party enjoyed its
power and ruled the Andhia State. From
1956 onwards Telengana also joined and
there was a Vishal Andhra State. For this
a big beroic struggle was conducted by
the Andhra people as also by the Telengana
peopie.

18.32 brs.

[Ebri Basudevan Nalr in rhe Chairl
Arc then such a State was formed. Amd
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for the last twelve years, their rule was going
on in that particular State under the leader-
ship of the same Congress Party. I want to
put a question to the Congress leaders as well
as the leaders of the State and Central
Governments as to why such a problem arose
in Telengana with such a big struggle involv-
ing several lakhs of peasants and ordinary
workers and mi“dle class Governmen* em-
loyees and students to give a fight heroically ?
I am not prepared to accept what the hon
Member, Shri Venkatazswamy said that this
was a revolution  How can we accept this
kind of struggle as a revolution ? This
struggle was inspired by interested persens by
diverting the wrath of these people into a
chauvinistic line. How can it be called a
revolution ? Thut won't be correct. Anyhow,
the people fought their hattle heroically, In
this fight moie than 300 lives had been lost
and 200 rounds were fired on the people
there by the Police and Army, these were big
losses of property. A pamphlet was issued by
the Andhra Pradesh Government staring that
about Rs. 52 crores worth of property was
destroved. These propertics were burnt and
looted during that fight.  Why such a heavy
loss of life and property was incurred even
after iwelve years of their rule 7 This is the
most impoitant thing to be taken into cob-
sideration and it should be pondered over by
the Central Government as well as the Congress
leadeis and State Government. There was
actually group fighting among the Congress
leaders to cstablish their power or position
belween different groups from Telengana
area as well a. from the other areas.
It the Telengana people had gonme on
fighting for their rights, in unity with the
brother Andhra people, then the rulers would
veally have been forced to look irtv the
problems of the Telengana people. The real
problem there is the exploitation of the
people by the landiords and the big capitalist;
that is 1ekicg place not only in the Telengana
arca but slso in the other areas of Andhia
Pradesh, Driving away the Andhra people
who are in the Telengana area or, in Hydera-
bad or elsewhete in those nine districts, is
not at all a solution 1o the problem. If
that is going to be the solution, then what
will happen to the Telengana people if they
80 to some other States for jobs etc. 7 If we
accept that as the criterion, then the disrup-
tive forces will use it for disruption of the
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democratic movements of these people ? Ths
Telengana pe2ople must think about this
matter calmly, No doubt, the Telengana area
is an under-developad arex and it should be
developed. We have gor our complete sym-
pathies with Telengana p:ople in this regard.
But if we accept th: above said criterion,
then what will happen ? The Shiva Sena in
Maharashtra will then say that all the
Southerners in Maharashtra should go awav
from there. Suppose th= Telengana people go
to some other States, then they would not
g2t any employment there also,

SHRI G VENKATASWAMY : Why
do they not merge those six Hindi
States ?

SHRI K. RAMANTI : Let my hon. friend
hear me patiently. The dastardly attack on
non-Maharashtrian residents of Bombay,
particularly on South Indiansy by the Fascist
~Ilike Shiva Sena Isaders and the riots and
looting against the Rujasthanis, and the
hate-campaign worked against the Bengalis
by the Assam chauvinists through the Lachit
Sena in Assam and the anti-Andhra hysteria
worked up in and around Behrampore in Orissa
and the anti-Andhra hate-campaign and the
riots organised in the Telengana region, all
belong 10 the same categviy. In all these,
there is a direct han! by one section of the
Congress leaders or the other, and the es-
tablished complicity of the Connress Govern-
ments at the States as well as the
Centre.

Several of these dangerously disruptive
maovements, it seems, are not only financed
hy certain big lundlords and big business
circles but a'so by foreign agencies like the
American CIA also. These are the real
reasons behind Telengana agitation, Our party
has expnsed with so many examples, and
facts and figures which have been published
in our party organ several times, and people
know about the whole thing We have got
complete  syinpathy with the Telengana
peopl: in general and the down-trodden
and oppressed people of Telengana in parti-
cular.

Now, I want to ask one question. Sup-
pose a separate Telengana State is carved
out tomorrow. Where is the guarantee that
there will be a socialistic regime there ?
Where is the guarantee that the workiog class
and the peasantry can take power into their
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hands, and the peasantry will not be attack-
ed by the landlords and the monopoly bour-
geols sections or the usurers and other ex-
ploiters ? That guarantes can only come
when against landlordiam, and against capi-
talism, the Telengana p=ople along with the
coastal Andhra people and the Rayalaseema
people join togsther and fight against the
common enemy a&nd capture power, and
throwing away the power of the exploiting
classes, and if npecessary, Brahmananda
Reddy or any other Reddy, from power.
Then alone, they can enjoy such a right ;
otherwise they cannot.

The revolutionary struggle there was
started by our Communist Party The wrath
of the people against the hated Nizam rule
was the base of this struggle. because the
area was under-developed all along. Under
the Nizam's rule, the heroic people of Telen-
gana fought against the Razakars for vears to-
gether. The communist party led that struggle,
6000 lives were lost, and in about 2000
villages, the iands were captured from land-
lords. Buat what has happened to that ? The
landlords have again taken it away under
Congress rule. Again, the peasantry have
demanded the lands, the working classes
demanded iobs and they rise in struggles. I
vehemently condemn the attitude of the
Central and State Governments in repressing
the people, in attacking the people in firing
upon the people and killing students and
butchering women and children, using the
wrong form given to their struggles by
the reactionery disruptive forces. That is
the only language known to the Central
Government and the State Government
led Shri Brahmapanda Reddy. That
is why., today, the Congress Party has
not been able to solve these kinds of
problem« and put an end to the fissiparous
and chauvinistic tendencies that are develop-
ing in the various States. For instance, in
Assam, the Latchit Sena is there ; in Maha.
rasthra, the Shiva Sena is there, and then
there is the anti-Andhra campaign in Telen-
gana area.

There was the movement for a separate
Tamil Nadu. Then, there was a move:nent
for the Kerala State. Were all these move-
ments wiong 7 No. Were all the linguistic
movements wrong 7 Ccrtainly they were not
wrong. And we have seen th: Madras State
come into existence, and also the Kerala
State and other linguistic States come into
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existence. [n all these cases certain regions
carved out from a particular State and
formed in'o a scparate small State with-
in the same lioguistic State, is wrong.
It is alleged that the acceptunce of the
principle of Linguistic Stat2s is itsell wrong.
This view is beiog indiscriminately popagated,
No, the accaptance of the principle is not
wrong, For our development, it was neces-
sary to have linguistic States. We wanted to
develop because under imperialist rulg for
200 years, we were suppressed. 50 everybody
wants to advance. That urge cannot and
should not be suppressed. For advancement,
the Andhra State must look in to the problem
of Telengana people, il necessary at some
sacrifice to themselves. Is necessary, at soms
sacrifice to the development of the mur:
developed regions, the Telsngana region
should be Adeveloped. They mwust put in more
money, more education, more employment in
Telenghna area.

1 want to ask the protagonists of Talen-
gana State : By forming 8 or 9 districts into
one State, will they be able to solve the
unemployment problem ? Mo, they will not
be. You capnot solve the unemployment
problem, you cannot stop the eviction of
the peasantry unti] the landlords and capi-
talists are put off and power comes in to
the hands of the working class, the peasantry
and the middie class who believe in demo-
cracy. ‘lherefore, the solution is nat to
carve out a paiticular region inlo & separate
State.

When the Andhra people were fighting
for a separate Andhra Staie, we the Tamil
Nadu people supported the movement because
it was a healthy, democratic movement. But
.hey raiscd a wreng slogan at that time—
they may remember it—'*Madras is ours.” We
patiently explained to them as it was a wrong

logan. Madrus is & big city. It was built by
the joint labour and sacrifices of the Telugu
people, the Malayali people. the Tamil
people and the Kannada people. We accept
it. Even then, Madras city belongs to
Tamil Nadu. Today thousands and thousands
of Andhra people are residing as well as
employed in Madras city. We are not hating
them ; we are sending them away. They are
our brethren.

What the people of Telengana and
Andhra must do is that they must get rid of
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this bourgeoise landlord regime which wanted
to share the spoils by making the people
fight a fratricidal war, killing each other.
By this way, the wrath of the people is
misdirccted and the movement get canalised
into wrong channels. That gives a handle to
the Central Governmznt as well as the much-
hated State Government to kill people by
resorting to firing, sending the police and
army there to suppress them. Therefore, they
should againet this danger.

The problem of the under-development
of Telengina region should be specially
looked into and the assurances given should
be implemented  cxpeditiously,  Mouoey
callected  from that region should be spent
for their development. If necessary, more
money should spent from the Andbra region
at somo sacrifice to the Andhra people for
the purpose of development of the Telengana
region. Then alone this kind of fissiparous
tendency, division and sub-division can be
avoided and real, healthy development of
linguistic States made possible. If reactionaries
come in the way, they should be thrown out
and a people’s government should be
established 1n the States as well as in the
centre which will really serve the interests
of the people, That is the only solution that
is possible.

SHRI BAKAR ALI MIRZA (Secundera-
bad) : First of all, I um very glad that the
Ho.ue Minister is htre and has taken the
trouble, in spite of his illoess, to join the
debalte and reply to the discussion.

Quite a number of points have already
been made and T need not dwell on them. But
I would like to say one or two things. About
the forest rangers’ and engineers’ cases which
were quoted, there were judgments of 1the
High Court and the Supreme Court. Still,
it is not implemented The fact I want to
siress is fhat this was after the Prime
Minister announced the 8-point programme.
After the submission of all the reports,
these judgments were there, but they are rcot
implemented even till today. The Prime
Minister gave the assurance on 11.4.69, and
the judgment was on 31.8.69. Still, up till
now nothing has been done in the case of
the Forest Rangers. Similar is the case of
the Fublic Health Engineers. This 1 would
like to stress especially because the Prime
Minister gave us hope that her eight-point
miracle would do a great deal for Teiengana.
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While the movement was on, the Prime
Minister rushed at mid-night to talk to
people, and the Home Minister paid more
than one visit. Both the Primc Minister a d
the Home Mainister sai that once normalcy
was restored, separate Telengana would also

be an issue for discussion, but as coon as

normalcy was restored, all that was shelved
and now there is no question of a separate
Telengana at all. They say wa;‘hing but a
scparate Telengana. That is not quite
fair.

SHRI G. VENKATASWAMY
Bet.ayal.

SHRI BAKAR ALl MIRZA After
normalcy has been restored, what s now
happening is 1he use of the strong arm by
the Chief Minister The Chiel Minister s in
a stronger position then he was in a year or
two ago because of the split in the Congress
Party, his own weight and the weight of the
votes he commands that help him The
police is taking the law in 'o its own hands.
We heard about boys bzing beaten up inside

Reddy hostel. They are all CRP people.
When some Members of Parhament were
attacked here by a few lathis, a judicial

enquiry was ordered straight away, but when
the CRP men go inside the hostels and
beat up people, firing takes place and 300
people die, there is no judicial eoquiry. We
talk about giving up of privileges and an
agalitarian  society. |s this giving up of
privileges, is this an cgalitarian society that
we arc building vp 7

Already much has been said about ihe
eight-point programme. Wanchoo isa great
judge. He says that for getting over the
trouble about the Mulki rules, Collectors and
Distrizt Officers should be allowed to
recruft. T am not a lawyer, but I cannot sce
how by just changing the agency of recruit-
ment, the principle of Mulki rules, which is
declared wlrra vires of the COBﬂitl.ﬂiOll. can
be got over.

A lot has been said about backwardpess.
All depends on what you mean by back-
wardness, In ihe Hyderabad State. the
administration was run in an Indian language,
the High Court judgements and trials were
in an Indian language, the University's
medium of insiruction was an Indian language.
It will take another twenty years for the
rest of India to reach that stage, and from
that we went back.
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It is not backwardness. In every State
there is backwardoess, Even in United
States there are regions which are backward.
You cannot avoid backwardness I have got
a different reason for a sparate Telengana.
Even if there was no backwardness, [ say
there should be a separate Tetengana. The
reason is this. Partition would not have
taken place if there was not a concentration
0" Muslims in a particular area. Partition
took place because the will was there, the
material was there, the opportunity was
there to create a separate country. If in
Ireland the Protestants and the Catholics
were mixed together, there would not have
been Eire and Ulster. If the Harijans were
concentrated in one place, I assure vou .there
would be a Harijan State in India todav.
Thercfore, the concentration of a particular
type of people in a particular area is a
danger to the unity of the country. What
have we done by the creation of linguistic
States ? We have created boundaries and
within those boundaries we have homogeneous
populations, What is, after all, a nation ?
In these linguistic States, there are laoguage,
religion culture and definite boundaries, The
defence trouble is not there.

All that exist in every State today.
They are not States, they are potential
pations, They have huge coastline which is
much bigger than the coastline of independent
countries such as Germany and Norway.
There is a potentlal danger of the divisivn
of the country. Everywhere therc is demand
that there should be more power to the
States. The control of Centre over the
States is getting weaker every day. There are
two cootrols ; finance and the army, Finance
is getting more and more liquidated because
the Finance Commission lays dowr certain
rules and there is not much say left to the
Central Government. Only the army remains.
Can you control a country like this with the
help of the army alone, especially if some
foreign power is interested. I ask Mr. Chavan
to consider this question of Belgaum. Do
not the Maharashirians feel more sirongly
about Belgaum than Aksai China? Let him
put his hand on his heart and say if it is
not true. He can in fact ask Mr. Nijalingappa
also how he feels. That is going to bea
great danger. An institntion like the Shiva
Sena or Lachit Sena is not possible if the
States are not as big as they are. There are
no such Senas in Hindi speaking States If
they revolt and if they are supported by
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some foreign power, what will happen 7 Do
not think that there will be nn support from
forelgn power 7 If after Mao there in
division of China, the whole country will
cack because you have created such con-
ditions. Tt is easy for any foreign power to
exploit the situation. Tt is a suggestion which
Tam making for serious consideration by
the Government. In the interest of the
country, in the interest of the unity and
integrity of the country, there should he as
many small States at nossible, there should
be no ohjection as it also involves the
lingulstic principle, With smaller  States
there is more chance of languages growing
We are not against linguistie States: what we
are against Is having one big State, people
speaking one larpuage in a huge hig area
which can be isolated in fact just like
pressing  an electric  button and putting on
an electric light, you can form a different
country That shru'd be avoided. My whole
case for 8 separate Telengana is that there
iv & case for separate smaller States all over
the covatry. The problem s so great and
complicated that they should at least set up
a body of neople to examine them. Let
them test the truth of what T am sayine.
You can then see, whether what I say is
correct or not. Apart from all the assurances
and all the other arguments this is what I
am sayving. T should alse point out that the
Government of India has not fulfilled the
promise it made. If the Home  Minister
thinks that strong arm tactics will suffice, he
is *adly mistaken because Telangana: isa
place where there was the communist mowve-
ment ; the Razakars were anti-communists.
It was onlv through a political solution  that
the movement there could be countered by
the Government of Tndia and calm down
Telangana Tt in quit nessible that  the
young boys might go the Naxalite way or
any other way. That is why T sav that smaller
States are recessary. Finally, T submit that
teperate Telengana is the peoples, demand
and it is non-negotiable Fverything else vou
can negotiate but not Telangana becauve 1
feel that it will lead to a chain reaction
which might upset some reonle who are
interes’ed in biz Stater bocause they are
their emnires But it will lead to a chain
reaction and number of small States will
~merge and they will help in creating a more

united India, and will satisfy Telangana.
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SHRI K. NARAYANA RAO (Bobbili) :
Sir, I have never participated in any discus-
sion on Telengana so far, because 1 did not
want to excite the sensitive susceptibilities of
my friends during the earlier period when
there was a lot of tension in Telengana. Now
that the situation has become normal, I think
probably we can talk of it so that the facts
may bes placed before the House and the
country in the correct perspective. My
collepue, Mr. G S. Reddy has placed certain
refreshing facts before the House so that
peonle may understand what really happened
and whether there was anything mala fide oD
the part of Andhras towards Telengana
people  The Andhra Government has now
come forward with facts and figures which
have not heen rebutted. Even mv friend,
Mr Narayana Reddy, has not rebutted any
of the facts mentioned in the publications
brought out by Andhra Government. whether
it is about education, irrigation, jobs etc.
They are there on record. T am very happy
to find that my friend, Mr. Kandappan. could
say, after going through the report, that
perhaps theie is a case for Andhra to
separate, though he might have said it in a
iocular manner. He also asked a verv
interesting question : How is it and why is it
that if such a remarkable chaoge has taken
place there should be such sustained agitation
in Telengana ? That requires an answer.

Let us see under what circumstances
Andhra came into bheing in 1953, At the
time of independence, what was the pnsition 7
The different political units in the eountry
were created due to exigencies of the political
situation and they had no logic behind their
crcation  Therefore, even at the time of
making the Constitution, there was a wide-
spread feeling that the States must be
redistributed in a certain rational way. That
is why article 3 provided that reoreanisation
of States can be made bv legislation bv
Parliament. Somebody called it a #in that
Andhra initiated the reorganisation of the
country on & lnguistic bhasis. Though the
sin has been aitributed to us, a great injustice
has been done to us., At the time of the
reorganisation, certain areas which must have
necessarily come to Andhra have been
unjustly denfed to uvs like Favtern Bactar,
Ganjam, Koraput, some areas in Bellary and
Kollar District, The SRC has mentioned
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some of these aress. Even though these
areas were denied to Andhra, the Andhra
people did pot launch any egilation. Now a
cruel joke is being prepetrated on us and
even this truncated Andhra Pradesh is sought
to ke divided further,

It is a historical fact that Andhras bave
been a neglected people. In the region,
there were two patterns of development. So
far as jobs were concerned, the Nizam never
had confidence in the local Andhra people.
He used to induct people from outside. In
industry also, people used to be brought from
outside. Therefore, the native Andhras were
riever given any fillip for development. That
is why today with the unison of Andhra,
people of Andhra fee] that after hundreds of
years, they have come together.

There is a new awakening all over
Andhra Pradesh and Telengana. At the
same time, the hegemony of ccrtain vested
interests, though it was indirect in the begin-
ning, is increas’ng. I do not want 10 go
into all that for want of time. As a result
of that, all these things started taking place
last year and there was agitation. Certain
people wrongly incited the people and there
was violence. The agitation went on for a
long time and it could not have been sustain-
ed for such a long time unless it was financed
by certain vested interests, Yet, everybody
has accused the Andhra Government and
ultimately Andhra Goveroment could not
control it. Now the situation has come (o
normalcy.

19.00 hrs,

In spite of all this agitation a large
section of the people of Andhra and Telen-
gana are still united. Even among these who
are pleading against integration there are
various shades and it is extremely difficult
to identify them. Among the followers of
Shri V B. Raju and Shri Konda Laxman
Bapuji also there are different view points.

Over a period of time the historical
process is going on and people are going to
adjust themselves. Whatever be their differ-
ences, due 1o historical process they will
take carc of themselves and we hope and
trust that a united Andhra will continue to

prosper.

DATTATRAYA KUNTE
Whea the ConstitutioD was first

SHRI
(Kolaba) :
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' framed there were part A and Part B States

and so on, Later op, we found that Part B
States were abolished. Yet, some how, if we
look at the administrative pattern we have
big States like U. P, bigger States in area
like Madhya Pradesh and, at the same time,
we have created Nagaland. Very recently
we have tried another experiment by creating
Meghalaya which is not 8 State really but a
State within a Siate In addition to that,
for certain historical reasons we may sav, we
have separate Pondicherry and separate Goa.
In all these things one does not see rthyme or
reason. The Government of India or this
House has been going from one expediency
to another. That is all one sees with the
result that it raised hopes in the minds of the
people that they can as well ask for n
separate State and get their difficult problems
solved.

Here are our friends from Andhra who
are now saying that Telengana shall mnot
separate. But will they remember that they
asked for separation from Madras, not on
the langusge issue at all 7 The argument
that they advanced was that if in Tamilnadu
area there were at Jeast 9 or 19—I do not
remember the exact number but I know that
it is not less than nine—towns and cities
with pipe water and drainage, there was not
a siogle town with underground drainage in
Andhra Pradesh. So, they were considering
the question from the point of view of the
comparative development or otherwise—I
would not like to use the word “dlscrimina-
tion"; | would say comparative development.

Now. having done that in 1956, because
they were alive to the position they entered
into a gentleman's agreement and Telengana
had some bepefits under the gentleman's
agreement. But as time passed 02 they had
forgotten that gentleman's agreement, They
are now again alive to that agreement and
want even to go a step further. But the
defence which Teleogana man lik- G. S.
Reddy gave was of his having to Import
teachers, lawyers, doctors and even agricul-
turists—what a fine defence he gave —and
if he was a Chairmen of a District Com-
mittee why conld he not enthuse the locsl
people there. One does not really under-
stand how the people of Telengana has
gone down so low in their intellectual capa-
city that they could not, with all the good
wishes of the Andhra people —rise up all
these years
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Now, whether it is Bhargava Committee,
or any other Commitiee, whether they
were entitled to Rs. 40 crores or Rs, 108
crores, it is admitied on all sides that
Telengana has not been given the benefit
of the money to which they are entitled.
My hon’ble friend, Shri Ramani, wa'ted to
say that Andhra should be more liberal.
These people are just arguing, “Why do
you offend.” This is really surprising. In
this particular respect now the Central
Government iy in a very difficult position.
First of all, the Constitution is there where
in ths maximum that the Central Govern-
ment can do is they can say under Article
3 we will make and unmake States. Beyond
that if they want to go. their writ does not
run now. There were days when because of
Pandit Jawahar Lal Nehru being there and
because of one party being there it ran but
now it does mot run, And when their writ
does pot run they must tell the people that
300 people might have been shot dead we
bave no avthority, we will privately ask the
Chiel Minister to hold an inquiry. If he
does not hold an inquiry they will keep
quiet,

SHRIMATI LAKSHMIKANTHAMMA
(Khammam) : Sir, 1 want to make one
clarification. The Home Minister of Andhra
Pradesh said that he would resign his
Minisiership if the numbecr is 300. According
to him itis 57. Even that is more. One
death is a terrible thing.

SHRI DATTATRAYA KUNTE : Even
if 57 lives have gone I have ouly said hold
ao inquiry to find out who is responsible,

The writ of the Central Government does
not now run. In addition to this there is
another factor which is affecting them, that
is, break-up of the Congress party and its
losing influence day by day in the country.
Therefore, what do we find 7 We found it
when Shri Lal Babadur Shastri became the
Prime Minister ; we found it on the second
occasion when the present Prime Minister
became the Prime Minister or was elected the
Leader of the Party. The provincial satraps
—the Chief Min‘sters—said the Working
Committer has npothihg to de. We will
contrel. They are really threatening. The
Parliament has to take note of this, The
Goveroment of India has to take note of
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this and not quietly &nd in its usual maoner
of the past talk of platitudes and advise the
people.

If they are able to deliver the goods, let
them say that they are prepared to deliver
the goods.

This Telengana question has been
debated in this House not for the first time
and hours have been allotted to it. At the
end the Home Minister will make a speech,
“I am very decply hurt and I would like to
do the best for them. But what can I do
I am not able to persuade Shri Brahmanand
Reddy." Thai is the burden of his song.

In that respect 1 must say that the
people in the areas concerned must also,
first of all, wake the responsibility. There
will be backwaid areas and there are back-
ward areas. The Forth Plan, which has
heen laid on the Table today, will elso
indicate to sou that with all ths pla.itudes
laid down iu the Plan there is no real effort
at bringing all these backward areas up to
the standard of the advanced areas, though
there have been promises galore,

1 may just give you an instance, 1 do
not wanl to hold any grievance; 1 can
fight my own battles, But, for instance, in
the State of Mahurashira the Chiel Minister
has said, '] agree thut konkan districts are
backward ureas, that they are suffering but
now I ami prospectively planning for the
next 15 vears."” When he was asked what
his present year's budgets showed, he said,
“*As yet we have not touched the imbalances
but when the new Plan comes, like the
moon that is promised to Ramcha: dra, you
will get it."”

What has he done 7 He has written to
the Planning Commission and, as it was
demonstrated in the Rajya Sabha, in the
backward districts of Maharashtra there is
his district Ycotmal and Chanda andthe
four district of Marathwada ; he has for-
gotten  the other backward areas in
Maharashtra namely konkan.

The Government of India has no control
over these satraps. Therefore my hon.
friends from Telengana must take note that
mere promises from the Home Mioister are
not going to help. The Government of
India also must understand that now becguse
of the Constitution and the party wrangle
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their writ does not run and, therefore, they
must be alive to the situation and behave
differently.

THE MINISTER OF HOME "AFFAIRS
(SHRI Y.B. CHAVAN): Mr. Chairman,
Sir, unfortunately, I could not attend the
debate at its earlier stages and, therefore,
could not hear some of the speeches of hon.
Members. but 1 have tried to acquaint my-
self with some of the points that they have

made. 1 heard the speech of Shri Goyal
and parily the speech of Shri Rueddy. He
began with a grievance that I had made

certain promises and commitments which 1
have not fulfilled. I would like to refer to
it briefly ; 1 do not want to go into the
details of that mtter.

1 had assessed the problem of Andhra
in May or June 1969 when 1 had visited
Andhra, If I remember aright | said then
that it was a peopel's movement and that
there was o spontaneity in the movement,
I have not revised that assessment. 1 have
always said that it is a complex «nd difficuit
problem which requited very careful aiten-
tion. I have not revised that assessment of
mine even now.

I bad expected that possibly we might
come to some sort of an undersianding in
the discussion here but hon, Member Lnows
that at that time | did not succeed in
persuading the people to withdraw the
agitation and the re.ultant discussion that
was contemplated in Delhi could not take
place, Therefore there was no quesiion of
withdrawing from are going back on certain
statements made. As far as the asvessment
of the characteristic of the demands or the
movement, is concerned, there is no d=nving
the truth in that even now, That has also
been repeatedly said by my hon. colleague
in the other House when he replied to the
debate on Telengena in Rajya Sabha. There
is no doubt that there is a justifiable
grievance of the people of Telengana about
two matters : one about their share in the
services and the other about there develop-
ment problems. On these to poiots there
was no doubt in the mind of the Govern-
ment of India and 1 do not think even the
Government of Andhra or even the Chiefl
Minister, Shri Brahmanand Reddy. has
refused to recognise these two positions.
These are the facts,
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MNow the question is how to solve this
problem. I sce that there is a basic differ-
ence, Theie are two views about this matter,
One is held by some people who try to find
out the solution by an agitational approach
aiming at the separation of Telengana.

The other approach to which I have
entended my mor.l support, my intelligent
support and my conscious support is to
identifly ihe problems of this area and to
solve those problems and *ce that theic is
no further scope for the grievance of the
people of Telengana as far as their develop-
ment i« concerned and their other aspirations
are concerned. We should think about ways
and incans, work out programmes uand see
that they are implemented. 1f we find there
are any difficulties, impediments, in the way,
you try to remove them, This was the basic
differsnce in approaches.

I do not want to repeat this because it
has been repeated several times and, there-
fore, | am not going into the details of it.
Immediately after the prob'em bacame very
serious the Prime Minister herself invited
all the leading members of the Telengana
political life to Delhi. We had some
successive discussions here and some seven
or cight steps were contemplated at that
time, that we shzuld do this and that. We
wanted to go into the problem of unemploy-
ment of the people ; we wanted to go into
the problem of the services and we wanted
to go into the development of Telengana
and muany other aspects. On 18th February,
the Government of Iodia issued a press
communique which detailed all tr.e problems,
the steps that were contemplated and the
steps that were taken, the committees
appointed, eic.

I want to repeat one thing. The bon.
Member, Shri Bakar Ali Mirza and the hon.
Memb=r, Shri Kunte, who spoke last have
tried to generalise the problem ; as to
whether there are no backward areas in the
country. Yes, there are backward areas in
the country, in different States and there
are regions also which are patently back-
ward, chronically backward. That is a
fact. There is no question of denying .

What Is the solution for it? The
regional development is one of the serious
probl:ms that the Planning commission will
have to deal with for years to come. The
real trouble starts were choose propose to
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make this a political problem from the point
of view of reorganizing the States. That is
the question 1hat we have to ask ourselves.
Some people have tried to find fault with
the reorganisation of States on linquistic
basis. Will, I do not want 1o go into that
controversial subject again. But I think it
was a universzl demand of the 50s, practi-
cally from ail political pariies excepting a
few individuals that it is much better to
1ationally reorganise the country or the basis
of languages. Personally speaking, 1 feel,
that was a wvery correct analysis and that

was a very correct decision that was
taken.
SHRI BAKAR ALl MIRZA : But

small States.

SHRI Y. B. CHAVAN : | am coming
to the theory of small States. The basic
approach that was adopted at that time was
to my mind the coirect approach. But in
all linguistic States there are bound to be

.eas which are more advanced and others
which are less advanced  There are
geographical consideration ; there are econo-
mic considerations and there arc historical
reasons for the backwardness of those areas.
1 think, we will have to go deeper into those
matiers because, as s the case wiilh
Telengana, there were different regions
which ultimately came together and there
historical reasons why certain areas were
backwird and certain areas were more
advanced. There were geographical reasons
also. Take, for example, Rayalascema,
Rayalaseema was backward not because it
was  with Mizam but ihere were certain
geographical reasons and certain climatic
reasons also, The coastal areas of Andhra

Pradesh are wveiy prosperous. But the
coastal areas of Maharashtra are nDot
prosperous. There are certain geographical

reasons, certain historical reasons so, what
is required is to identify these problems,
find out tht econouic reasons for it and
adopt an approach of special developmental
planning for these ereas.

Sir, this is a national problem. This is
not & Telangana problem. This is nota
Konkan prcblem. This is not 8 problem of
onc particulsr reglon alone. The regional
development and the regional imbalances
hiyve many aspects. If I can put it that way,
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the regional development and regional imba-
lances have different facets in this country.
Political aspect is one and 1 quite agree that
the responsible leadership at the State level
will have to 1ake a warning from Telengana.
Telengana is a warning not onlyto the State
of Andhra Predesh, 1 would like to say that
Telengana is &8 warning to leaders of all the
States because what is happening in Telen-
gapa msy happen in any other part of the
country. They will have to adopt more
serious approach to the question of planning
and devclopment of their States because
the question is not only of areas, it is also
of progress of the different social strata, The
poor naturally feel that they aie peglected.
That is also another aspect of it. If you
take merely regional imbalance, it will not
help. Therc are demands from the Adivasis.
There are some areas with are predominantly
owcupied by tribals, Those regions are also
backward. So, it is not merely the geogra-
phical reason. the historical reason but there
are also sociul reasons for backwardness of
certain regions. It is much better to look at
the problem of planning and development
from an entirely different view. This is
really speaking a national problem. This
is not a problem merely of organizing the
country again in small Stetes which isa
very pet theory of my hon, friend, Mr. Bakar
Ali Mirza. 1 have great respect for him
because he is one of the oldest nationalist
leaders i this country and | do value the
sentiments he has expressed. But, at the same
time, 1 beg to differ from some of his views
because trying to re-organize the country in
small States consisting of 4 or 5 Districts is
bringing in chronic instability in the country.
That is my personal view, 1 do not want to
commit the Governmeni to a particular
view. This is my persoval view that re-
organizing the country in small States
making them a sort of monopolies of a
group of politicians or a clique of politicians.
(Imierrupnions) Therefore, personally I am
not for any theory of small States. This is
another theory which I think. puts the unity
of this country in danger.

I do not accept the theory that the
present unity is because of some strength
of the army. 1 think this is perhaps the
most unrealistic not only ubrealistic but
basically unhealthy theory in the conditions
obtaining to-day. 1 have no doubt that
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although there may be some difficulties, etc.
the country is united because the people of
this country have decided to remain united.
T have no doubt about it, Can we say that
the different States to.day are united becanse
there is powerful armv sitling here and
people are together merely because it fis
prepared to intervene ? It is absolutely
wrong He has misunderstood the significance
the hist~rical significance of the unity of this
country,

Hon. Member, Shri Kunte, said that the
writ of the Central Government does not
run. Well, T beg to differ from him on that
point. It runs. It is wrong to say that it
does not ron,  Possibly it does not run in
the same sense ac in 1946 ar 1947 or 1950,
What he said is right, We have nnt got the
s*me ["arty ruling in all the Statzs, Well,
this a is a very natural thing to happen to-
day. What is the use of saying that one
party rule dnes not exist ? It can not be
expected to exist for all time to come
Possibly, the pressnt multiparty rule in
states may exist for decades to come. But
that does not mean that the Central Govern-
ment has lost its power to keep the unity of
the country.

SHRIM N.REDDY : It
its will,

has not got

SHRIY B. CHAVAN : Not atall. It
is because we are running our writ, There
is some sort of understanding in the country.
That is whv you are trying to persuade me
and I am trying to persuade you,

SHRI S, M. BANERIJEE :
reply to Gen Cariappa.

You can

SHRI Y. B CHAVAN : Sop, Sir, I don"t
thiok this is & the correct way of looking at
the national problems. Therefore, the
problem of Telengana is that there is a feel-
ing in the minds of the peonle of Telengana
that they should have a greater participation
in the political apporatus of the State. That
is the basic thing. I wish and I hope and
I think that it will be the effort of every
political Partv and every political thinking
man in this country, to see that this aspira-
tion is ultimately fulfilled,

And, therefore. in order to achieve this
I would make a request to all the Important
leaders of Telengane who are sitting here,
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They are im ortant people because they are
representing mlllions of people here. And,
even if they are angry, I would respect their
anger, bat T would make a request to them,
to adopt a more constructive approach.
Please give up this agitational anproach and
don’t think in terms of separatism. Ultimately
we have to work together, sit togsther, —if
necessary, quarrel also together,—but we
have to see that we ultimately come out with

some agre=d solution and agreed approach
to this problem.
SHRI M. N. REDDY : Why then

C. R. P stands between you and us 7

SHRI Y. B. CHAYAN : [ assure him
that C. R. P. is not sent there to separate
Telengana friends and Andhra friends. This
iv none of the business of the C.RP. The
C.RP. goes to help the State. Well, if
there is resentment, I will try to find out
why it is. But normally the C.R P. goes
there not to help any particular political
move, not to penalise any particular political
group. It normally goes, as you komow, to
help the State to main lain the law and
order. When we sent the C. R, P. to help
the situation in West Bengal, which Chief
Minister were we trying to help ? Ultimaiely,
the C.R.P. is an instrument which Is kept in
reserve by the Central Government for the
assistance of State Government whenever
the ask for it.

Naturaliy, it is not my desire that C.R.P,
should be used to suppress the democratic
will of the people of Telengana. But, at the
same time, I would make a request to the
people of Teclengana and their leaders to see
reason. You are dealing with the people
there : there are democratic ways of arguing
this matter. We are discussing various
things ; you can certainly create public
opinion ; that is a different matter. But why
create law and order situation in a beautiful
city like Hyderabad where trade was stopped
for many days. The university was closed
and intelligent young people who are trying
to take advaotage of the university education
were denied for months together the facilities
of education. It was not something that
vou waoted, that [ wanted. Therefore, Sir,
I would make an appeal ...

SHRI M. N. REDDY : Whal is your
final appeal ? -
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SHRI Y. B. CHAVAN : My final appeal

is what 1 iust now indicated. Let us give

up this agitational approach. 1 do pot
think there 1s any differen:e beiween the
people of Andbra and the people of Telen-
gana. The poor people of Telengana and
the poor people of Andhra have got the
same problems. T think it is the difficalty
at the power-level of politics that creates
difficulty in this matter.

Let us therefore try to take a more
constructive approach to see that the
problems of the people of Telengana are
genuinely solved,

In this matier, S:r, | can only assure the
Government of India's position that we will
certainly try 10 help as much as possibie
a feeling of cooperation and creaie conditions
for the proper development of the people of
Telengana.

SHRI M, N. REDDY : What about the
Round Table Conference piomised by you
in the Consultative Committee Resolution ?

SHRI Y. B. CHAVAN : 1 would like to
make that clear. We were discussing in the
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consultative committee and a suggestion
came, why cannot some leaders of various
parties in Andhra Stale sit together and then
T had said, I have no objectin to this thing.
But conferences can be called only if
there is a feasibility of evolving something
out of it, Merely to call a Round Table
Conference only to say that we have ngreed
to disagree, - there is no point in that

SHRI M. N. REDNY : Such a Resolu-
tion was assed.

SHRI Y. B. CHAVAN : | know. Asa
practical administrator I do mnot think it
necessary to call a Round Table Conference
when people have committed themselves to
different approaches permanently and to bring
them together would only be to ultimately to
declare that we have failed to achieve any-
thing. Thank you.

19,30 brs.
The Lok Sabha then adjourned 1til Eieven

of the Clock on Tuesvay, May 19,
1970/ Valsakha 29, 182} Saka'.
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